261 Supreme Court
Judges (cond. of
service) Amend-
ment Bill.

MR. SPEAKER: The question is:

“That in pursuance of sub-sec-
tion (2) (h) of Section 5 of the
Delhj Development Act, 1857, the
members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, one mem-
ber from among themselves to
serve ag member of the Advisory
Counci] of the Delhj Development
Authority for a term of four years,
subject to the other provisions of
the said Act, vice Shri Jagannath
Phadia resigned.”

The motion was adopted.

MR, SPEAKER: Now we
and meet at 2.00 P.M.

adjourn

13.10 hrs.

The Lok Sabha adjourned for Lunch
#ill Fourteen of the Clock.

The Lok Sabha then re-assembled
after Lunch at Seven Minutes Past
Fourtcen of the Clock.

IMgr. DepuTty-SPEAKER in the Chair)

SUPREME COURT JUDGES (CON-
DITIONS OF SERVICE) AMEND-
MENT BILL*

- wATHE § T sy (s
faaraco ew) :  IuUTEAW wgEw, &
T FT § 5 Swaw Ay &
i (¥ N W) wfafw,
1958 ¥ wwET FT T fagaw W
X Ay wafa & W@

MR. DEPUTY-SPEAER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Supreme Court Judges (Conditions of
Service) Act, 1958.”

AGRAHAYANA 4, 1800 (SAKA)

Statutory Res.
and Indian Railways
(Amendment) Bill
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The motion wag adopted.

oft faemeoo gew : & fadar
WE@g |

14.07-§ hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF INDIAN RAIL-
WAYS (AMENDMENT) ORDI-
NANCE AND INDIAN RAILWAYS
(AMENDM/NT) BILL

At oS e (arrE—zfi)
Ty AgRa, ¥ gwE dw w1 &
¥ TF fdeA ®T A@ATE | W
FTEATT 3G 6 A sy W ¥
fata® 97 agq % qq @ A
#few w@ fadus o AT ©F g W
2 8 &9 109 ¥ w=Ia UF Wwa WY
fear 2—

“That the debate on the Indian
Railways (Amendment) Bill be ad-
journed.”.

MR. DEPUTY SPEAKER: He can
do that later on, after the Minister
hus moved the motion, Now he will
speak on the resolution.

1 AT HEANY : IUTEE AgRA-
# fagell w1 FT ATGHT ARTRHA wgar
g 78 9% T g & wmar § fe ow
s a1 uifed=w @ forae fomgeasr
o s 2, Wd aww faduw @,
fore qx agw g 2, v O A A
s @ agw N oA frarong, ag
w109 ¥ faar §, o7 fis ¥ sRTW O
am At v g
SHRI R. D. BHANDARE (Bombay
Central): You can appreciate the
difficulty. This resolution seeks to dis-

approve of the The hon.
Member would like to condemn the

“Published In Gazette of India Ex.. traordinary, Part LI, section 3, dated

28-11-68.

eeIntrodusad with the recommen dation of the President.
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[Shri R. D. Bhandere) “If notice of g statutory resolu-
ordinance. Therefore, he would like tion given by a private Member
to speak on it by separating it from seeking disapproval of an ordi-
the Bill. Otherwise, the resolution nance is admitted by the Spea-

would not survive, This resolution ker, time has to be provided by
seeks to abrogate the oridnance in Government for discussion there-
toto, of, However the resolution and

) the motion for consideration of a

SHRI S, KUNDU (Balasore): The Government Bill seeking t, rep-
position is like this. This js a very lace that ordinance may be dis-
important Bil] in the sense that jt js = cussed together. When this is per-
going to take away the various rights mitted by the Speaker, the re-
given to the workers. solution after discussion iz put to
vote first because if the resolution

is adopted, it would mean disap-

MR. DEPUTY-SPEAKER: The hon. proval of the ordinance and the
Member is going into the merits now. Bill would automatically fall
through. If the resolution ig nega-

tived, the motion for consideration

SHRI S. KUNDU: I am not going of the Bill is then put to vote and
into the merits. Once we raise the further stages of the Bill are pro-

consitutional invalidity of this Bill, ceeded with. Similarly, a resolu-
then it cannot be considered here un- tion seeking disapproval of an or-
lcss the motion to the effect that it is dinance and a motion on a cognate
not constitutionally valid is disposed matter can be  discussed to-
of first. So, Shri George Fernandes's gether.”

motion will have to be taken up first.
Some of us also have tabled some

amendments. For insiance, I  have - - -
tabled an amendment to the effect that A HT AE I g fEe ¢ fE

the Bil] be circulated and that the W31 @ N&TT § I 9T H@H gL
Attorney-General might be cl?glil“:d t? ST g3 Iq IR FY 5\‘—173 T
explain the constitutional validity o = PP -
thiz Bill. Unless Shrj George Fernan- FHY '.““ g arfr \-": Fifs w91
des’s resolution is disposed of first, the @ %——H} for fadas are T STy
hon. Mi“i“t‘c’ cannot m°"‘°af°’ °°3§;' 7@ &, 9 X wTHeT S @Y ST &
deration of the Bill, nor can we - A N R

cuss it. But you have clubbed toge- mw JY{ﬁT T & TH m‘j‘
ther the Bill as well as the resolution. w@r § Iy fada® 9X aEa §1 WO
First of all you should give ug an op- T W, F N >
portunity to discuss by way of points o '-E"_' 5""“‘ T

of order the question of the constitu- nRH iﬁ:( ﬁ?\{ HT ﬁ‘fn’ FRAFIXH
tional validity of thig Bill, and after  grfy I wT =7 AN o= fF AT

that you should give your ruling. I
am sure that aftey you hear us, as s fraw 109 ¥ wwta Y § 99

you have been doing for the st few ﬂ&m@*%ﬁﬁﬁﬁ
months, you woul convinced © L L 9T A|H § { mi ]
Kﬁ‘:‘be'io“oiu'.s“i. t:hducuu th:h;irl'l! it o g ST F amA @
at al. wrr fg@ ok 99 9% &% w1 feiw
A & ww, fFT ww g A O T gw

Mo TR : TEF AN & g gy @ g7 AT g™ W AR
qETaT & W § | & Wk a3 e 99 97 AW e | 99 T I
o wEEt N AW KT AR E ) TG QA O qw v RE 1wl o fawr A
LAY o wHgHEEg Wi e
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TG T AW q@ET MR § | EfAg ot W ST ¢ JuTSE wE,
W AR ¥ & guw wniedw wgar # seare S § P ag awn wreh o
4 (dvivawr) wemdw, 1968 (1968 WT

EITRY §ET 10) W, WY Ty I
MR. DEPUTY-SPEAKER: As the 14 fqawx, 1968 #Y sweutfymr firar
hon, Member has pointed out already, T qT, ﬁ-@gq L X cll
he is supposed to move his resolution ! t
first. Formally, the hon. Minister has Wﬁr m
introduced hig Bill but he has yet to Al m’ X
place before the House the conside- I WeqRW 14 faeas 1 ardr firm
ration motion together with his rea- IqT e .
soning about it. In case the hon. ¥ e
Member’s resolution is adopted by
the House, automatically the hon.
Minister would be debarred from pro-
ceeding further with hig Bill.
. “Whereas Parliament ig not in
ot WK FAEE ;109 WA session and the President is
T ? satisfled that circumstances exist
which render it necessary for him
to takt immediate action”.
MR. DEPUTY-SPEAKER: After

the hon. Minister’s speech, if he feels ~ a
it necessary and the House also feels I IEHT BT ATy g | WY AT §

it necessary, I sha) permit him to  Jg &, WeqI&W WIAT, ¥ HET WTHTT
speak. T gAY Y 7 gEAT™ 19 faam

UNDU a1 Fi 1A A oY, 37 FTAT S (qaAfgT

SHRI S. KUNDU: 1 wou ike to ~ TR

have one thing. made clear from the q' LRI SAL f}l‘d’ t”ﬁ #h H_‘:
beginning itself, Otherwise you may €% g ¥ 1 WHKITH AHAOF T~ Wi
not pcrmit me later on to raise it. FATET 9T %wﬂ'ﬂl A Lxc]
There is an amendment to the effect > * ’ REEY ’ N
that the debate on the Bill be ad- g | a3 T

journed. When that motion is dis-  ATfEU @ #g To=T ZTATT ENY ¥ TF
wb T nave raised the  question of TN TG ST ©7 ¥ waRTC & av
constitutional validity of this Bill, 1 W% oY | Ja% qe¥r T AR
feel that thig Bill cannot be discus- fw 19 mﬁm aﬂ m! \

sed at all. So, I would request you to a5 I Wﬁ’ : T A E AR

keep this in mind. I it for th
hs‘:\l.: Miﬁislt.zr{:l:peechc:l;\: :hteno; ca: arf g€ § S 'R auedr Aify 5
speak on it. Let the hon. Minister mﬂ"f*!ﬂ‘ﬂ'ﬁ ﬁwmm
i h and then I shall :

e e, A then L L o g, g 14 femae o @ 4D

| g A A fad W faw agir
MR. DEPUTY-SPEAKER: The hon mﬁ-mﬁmﬁﬁ;m
Men;ber will get an opportunity after- 2 m?‘i’. P Wi Q!! #
e o & w7 # 9 Ay mfvew arg,
Now, 3 hours have been allotted for & Fwwar § fir qy SIMRY o7 T¥ W<
this. S0, we shoulq have some time-  goury fuy war £ | Wy aTrr § fr

limit for speeches. So, hon. Members
.\.o.mf.mmf‘* w v ¥ 3% 30 wrew aw Wiy
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T Y Nfeq @R F I 19 WET
® otk Y, 37 79 F AT 30 WA TF
Y & TR qET FT d3F F9AT @Y
W FEHITFHT F FF 794 99 T JWdY
 f& g7 7 sl 7 wm ;N
qmA AR o w & A fe 9w g #
I FHAITA FT qFEAT FA
% fag arwf @l FAAfEl W
(A T F oy frd) ot 78 $77
Y TE@ 98 A1 I9F {7 @ qF@
&1 & a1 fF g8 927 & qray A 7
gfeqa 93T Qae § I Y doaT FA
¥ g dw FAY | AfwT a5 7T @
¥4 F A @3 T AT FIgAT 9,
W FANIE AR A TFT FH-
Tifedt #Y "N 9 qgA # 9gq A9
FTAT AT A | TR T TF wIfaE
wAYafa srs gk &, ag g% A wfaee
AdY w1 gexaTT FET AEA & 3 fow
IaX 14 faaeaT a® F1§ FI7 T T FL
IqF 17 qgafa w gETE AT &
weqTam AT #@  fET 19 fagrax
®Y, AIBT AT TAq, A FIAA g5 !
T T WEqRW A 14 qIA@ H
fapar 3% 7T 8T & ¥ aga ¥ Al
A waar fadrg gz fhar | fee g
weqTRw & Af @ ¥ 79N G FHAEN
Y AT IAF FAST FY A FAT 1A FT
sara femr A 19 fagme & @
WA WY, ITH WEAAL @ §T T
FRY ¥ fiF qg TORTC §F WSRY W
FTfaq XA FT FTH FQ FGI6 GLAT AT
€ g wT gt gon & afw wq o0 ¥
wa gaTe gk o aw ot qifrae afady
A wnfeAww wrar 97 | 3@ IR W
W st Wit gat winfal <
WA WY AT qEATR WA o7 A
TEWT W W & I HT ST FORL X
wt fear a1 1 dfawm X ag g §

NOVEMBER 25, 1968

Indian Railways 268
(Amendment) Bill

fr geadw fTFad & T W T
97 A Usafa # I¥ arfaw AF A

gag 3 awAr & 1 123(2)(a)
wEaT
“An Ordinance promulgated

under this article shall have the
same effect ag an Act of Parlia-
ment, but every such Ordinance
may be withdrawn at any time by
the President.”

A1 fo w1 & A o9 ¥ e ST
forar ag ®17 7T 9 F T8, FIATH *Y
I TAX F A€, 3T FHAME T
T FAT & TS H AT gEARwEy
waEfa &1 gfaar & arow Ow & &
S FF T FH ATT HT T AT &7
afrq &9 FY g7 qezafa w1 4 oF
afFT O faars o7 3@ wearRw
FY FTAY &7 I FY Nforw 781 F#¢ @
X0 T 9 ag faw wwmARE A
gaa A4, afew 7 a<ETT aATTE &
TS T TH W F A AT qTEAT 2 )
gHIfay o 08T FTA a9aT & forr
7g HIHFL 78 AT & AR Ars ¥
W fasd forgem & & 4@ § afew
|y gfaar % & | g A AT A an
9 qrT g fra & fowe saremEe
A AT M fRM F S wmar 21 a7
gea firss fergeam & & 7@ g w
TR 9 WY QY gEAT gt @ 1 qwe
gt 9T oF W 47 Afe foamd a7
g 977 9T, +f FoA7, § 78T R IJufeqa
T Y oF wA F AT F A A
T wgi faRmt &1 T A §, Ty
AT /A A gAY

oft aTr wEA PN : AT T W
& HelY S e o & 1 wwrer gl
w1 At W g5 W f Y 8 o '
e g A fader avar & fadr dare ot
& 1 v a woerd it & g
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wﬁﬁm%ﬁiﬂwwﬁuﬁt
g ¥ WY I a9 § ard

g & o WY T 9T any § el

IIHFTA TR B gAY fgy 1 swr
Het oY st aferor AT #Y graT 9%
& A fasft F I STy # AT A
faar ifs <X 9@t #¥ g 4 W}
FATS T ATTHATON Y T8 2w & & Araw
FT 937 1 A gfr § #@n g B,
amrfer Afuse S AR F @Y & d
gfasrt fFg a@ & @0 7@ &
|WF IR H AR F AAFE AT
Tnfgy |

I wgEa, 4 &7 g g
H gz g1 wf 1 48 WE ¥ fAd gAY
F ¥ rfeat avg W@ AT IHAT AT
7g g1 fF 3z A g Fr zo e
AT 98T w1} 20 79T & Ffagr # T
T BT GATAATEY AT FT NATTRAT g
F fay agt & wegafa ¥ gamar 1 ww AT
At TSy g1 &Y | AT ZEET T ITEIW
Ay iy soEr aqmr f @ F9-
Tifar geare fergmam § & A&
AR &, qad et # Y g 2 AR T
¥ ¥T FATCET F¥ gEaTT ¥ a2 A
@ e Y | greE & W gear
Y & | Qe ¥ A I weafaat fashr
& 1 & 2 AMAT AQF 9% [ IUAT
¥ gEar grar @AY & | fe 3 grari
w1 AwA & AT FE oregndw I w77,
Y g2 Mfeat w=Er SR S AegrRwt
) HIfEEE &7 § FEF AT FT q2A &
|qIHA AT, 09T I AWM F I g
&Y eediear Sy o & A At
oY ¢9 WeaiRw & ey | g ara &
0,87 Ugew €%, W NRa # qar T
fFASTOINET FA TR
T warslY wATY A, frgi ageh e
figrgearr % g w1 w@AT fan a,
Ao g TR WX Tl W) 3w

(Amendment) Bill
gamg & fefaae aiw Ofew w@
a1 W ¢ ¥ vy & afdr | witdw
¥ gy oW o fawT d

“Obstructing running of train,
etc. It a railway servant, when
on duty or otherwise, or any other
person obstructs or causes to be
obstructed or attempts of obstruct
any train, rail-car or other rol-
ling stock upon a railwaw, by
squatting picketing, keeping with-
out authority any rolling-stock on
the railway or tampering with
signal gear or otherwise, he shall
be punishable with imprisonment
for a term which may extend to
two years, or with fine which may
extend to five hundred rupees, or
with both.”

Wa I8 AR a3 & AEeAw # ‘endfen
s fadfen & =3 i7' | 78 w9 TR
& < 2, fomas farr & arer & qor A
AT EFAT 2 AT 500 F o 71T &Y gowat B,
a1 AT | 9aT TE Iq wrArdy # werg
I G €t a9 797 I § A 1 7 A 4%
dz7 w1 WY foam Ay ar 94§ 38
srar f& w10 v gaw faw wr aer
faer wr f& 7Y, Afew fegmm &
TR AT 3T #Y 77 9T &z FT, Tt
oY & ATy gU T 9T AV K, {19 |
AN AITET. ... ..

o Tw g fat : gk Ayt AT
qzfar gardy wiy off |

5
a
F
3
¢
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‘*33355
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[= wrof i)
® RAQT gA TET @ WR
TG ¥FT ATET FY =R F I oAy
T T A e 9 s
4 9, ¥ §, A W § wcwry
S AT Tg w9 ¢ & wm wowe
w1 qgr F34 &1 Ayw faer YT WS
I ATT ®WFT |r g, TIAT
fraaz @1 % feamn fx ard dfcwa
g @ TE A fagfenr Y Pefee
mew aifgs &3 ST @ g1 W
¢ AT FIT AT T G WA
Y HIC ¥ Y IaT AFTHTT Far A
UF [AE T F qZ gL Aifas
AT Y

FIETA WZIIT, ATT TF U7 ATAN
fe a1 79 ¥ WA ©@q 97 @)
Fe=r g, M & A fawfar &1 w0
T WG g T gRl g a9
sax b & o 1 95 AN E
wg staq 2 fa fgeam 7 3 4%
sat g ? & ot wg Tor § fy =
g A fdEn & TEwr e ad
gt T feedr slwa v =
gl ¥ W wF, A ownewT OAe
®¥wrs AqT ¥ IEW AdY, afew
q¥ Famm © st #, wir 3FR fv
FAT A TAT R, dT AR TS0
& oAy A faersr & omE oA wad
gaT 9T 43 freedr &, WY ang 9%
A& w1 wF AT F@Ed A QY
30%0 1 @ Afesly =W wr
fere @iz faardfes e & qean
g fr mf wur oT wY A Tmd R
at awT 2§ sarw  AE fAwar g,
it WY AT AR ¥ v e &
Iq A T PEAT GIET A &
or amfor Y Peag ¥ N R}
o & werer i agt warr fearg
2 Fawr wfewre w4, av & fafaw
ArRTnAl v & fad M 3T §

NOVEMBER 25, 1968

Indian Railways 27
(Amendment) Bill

mE AT WA § = F www
T wT FET g Ky fowe W
Gar fear ¥A@ dar, @A wfed,
famdt wifed YT smo 78 37 o
%3 oF ag gfawr A (X @ =
TR WMH A q9q, s gar
g A FAT qATE ERIT

IeRg wgRI, wA A faw
wgd wEM g #1¢ ¥ SATRMT W
éfew I FAdY aifwa fFar ) s
agl a1 war a1 & w3 S ¥da
AT @ Fud Ay { e gfaad
IARIIAT  wrfgd ag T Ay
TR KT AW Iy IART  FET
g W Wl g1 WE e 9R &
FIC AT FU | AqET SATdAT AT R
feay st ardfad a1 s Far
Y, SHY IIET TN /A oSHE
wH IART AT FQ | TG AT AT
FeAT v®, W1 AT whew g oag
g1 fogena £ AT} Ay oF
vy fany fe7 amis miand ay
FEC TTCT AT TN AT W ST
HEATY ¥ T A gian wifed
w3 w7 frrrer I o9 @i i |
T giar 7@t fawtr g P
gea § @0 FIA TATC MRT AT
qAAT qATAr S owg wigd fu §
FTAET H TEAR AT A ARET
w&? 7947 W TF 9O FW fF
M AEF qIF I TR F WA
mér ¥ A% g AwE AR I FF
f& qa8 oIt A wIa w1 g
T s

T 9w o oeR M qE?
100(#) & wg @ ¥f:

“Any attempts to obstruct any
train, rafl car or other rolling
stock on the railway by squst-
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ting and picketing shall be an
offence punishable with 2 years
rigorous imprisonment or Rs. 500
fine or both.”

wgl W A AW FY Afawar, AR
qg WeqAM gATT AR ST FHGT ¢
foad wyae A #1 glaar 7 33
ZT gA®T W FAIfa @ fowe
FOI FTHATH g T g?
N @A o T Faafar § g
% fas? fomm feggeaa & &7
™ FafEl & wrew ® oot faw
g &% "mmar g fr 4§ faw
gfaam F oem ot qow & A 0
g A1 wawr W & gfw W@
A fody mwifss @@ 41 wee
T FrEwa A SEw dT FfTw
AT HRE FA & Ak ¥ W fAyw
AT AT &) AfvwmaTT & aw s
F7 wvEd FRT fi wrl AT T owd-

At w57 fodsre, auder w1 omeEr
oo Ay 0 mre Gl sfew

T AT wae ad, o fod armatfor
A FT AATH KT A A ST
a1 w3 #fr aw gae fer a9d
sfamadr = omr wEw g #wYy TR
frfas & § zfy 97 T o,
1, a4, Wowr wAsT W
aAqfTE g Fr Hizw Faww 4T
T HE o fagaam A 3 T
T & AT g am R £
3 syt wrafem sfewe &
Wo’(ﬁﬁfm .t'-"?IIQfT
s fpdt g ATl 91 #r%
fofme fr@r sy a7 Y Aifz
HFfgem &, s@ 9G¥ wi§,
W W ey Twdfifer @ Y
sifen & wis 1 @ wfaw wfewy
Fqatfas 9@ @d W SygEe
faramwt wyd  wfgwrdy ¥ fafer
*® § WO =9, Q90 a1 Wk, e
* 2 ¥ forwrga s gD, oH fafen

(Amendment) Bill
& § wfgwrd ¥aw g5 J™T v
f sewt ww-ugE T o St
Y A wFrAWHF ST ITET
A¥AT AT AT WIAT 1 AT wgAT
tfxs tw g w1 fraa =R
sqafai & wfag sOaw 7 foar
9T % | WA @E W1E AT IQAT
I§ g AT 2@ gFl §

SHRI PILOO MODY (Godhra): I
would like the Minister to clarify this
rightway. Please clarify this right-
way whether thig is true or not.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): 1 would
like to look into the matter. The
only point here is that a certain in-
formation regarding political activi-
ties of certain elements has got to be
brought to the notice of the authori-
ties because that has relation in re-
gard to safety of the railways.

SHRI J. M. BISWAS (Bankura):
The Minister is not correct. Accord-
ing to the service conduct rules, it is
mendatory on the railway employees
that they would have to inform the
Government if any of the relations
who are not railway servants take
part in any politics.

SHRI GEORGE FERNANDES: In-
cluding attendance at a meeting.

7z W wAEfai & afag i
e & #fzxar gor &1 Aw wrw
7 &R 9T W s & fag gar

Wﬂi’ﬂmbfm!ﬂ!
g form ag o wfed w7 9T Wt
y ¢ &ty ww dn afew
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[ o A
fodt o/ womaeht dw waar fedy of
2w % 7 sy & 1 oY fre et 7w
goerlt Fwefal Y grarer grEedY
T FY §HT FT-HT IHATE g5 a0
T YT @ ¥ Tl ag Fay o R
FOTY FHETA 787 gEaTT 9T AN
T W qar A W & T Fhm,
SSTAT FT T ERT 7 W AT 39 &7
SaTad  FAT T FHAIT 2 R e
oF fer  # g FHEfan #y
S B 93 /T Sonde f ST
2 wyar @& fev @eT ¥ weew gam
TR @ AT T AF AN T AW T
g Sdd & & ST & 7 ag @n
;T ySTIA AT AT S IRI L K
oA T fAelt F aqer amgm g e
wiw & N7 foaq a% gearwr o< AfwT
gl FIE TIAA @O AL gAT | T
s G Ao i T 8 9w 0w
T Wm0 g @ AR i 9w
I NS G AL gHT | THY Ag
# wefr Agey FY F@eraT 9wear g '
AT ¥ aered & S 3T i & AR
DT AR FTEF & qw
& @ R T g w7 AT TN
w1 ogfgw &1 T ag sWAY Ay
ImNE ¢z qfedad awd  gfwad g
o fF way a9 g A e § AR
fore#t aew @&a1 8-10 7T 12 ATE
o grft, Sw % =yfrwifady & qerd
FRATFE & T g & a7 oY 35
g §1 T f A wome Ay
qwed & @ gy dAfa § @@ o
X g & weww § 1 wwfog & ooy
AT BN I ITH T & |0 A
oy e 3T wgAt § fe vw ag W
wfeTC agt 9 3¥ i w1 a1
w1 ST & SR Ay AT wiga ay

Kb ot o firar o ongt gt
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f& sumfat &t a8 3= gfraw &
YT T FT AgHTC ATa § |

I W 5 oF gerddr 3w W
T T9 WIT § AT gT IuS wfagw
§ AR ST X g $) qawar W
FHIfea) #r AT qrely @Al WY
SR WY T IA1IT AT @I & AT 37
-7y wfaera T 97 @ & 9T fF
Tg 100 T HR 100-NFASAAY
aTE FTfgT graT &1 100U ¥ ag faay
e

“100A: If a railway servant,
when on duty, is entrusted with
any responsibility connected with
the running of a train, rail-car or
any other rolling-stock from one
station or place to another station
or place, and he abandons his
duty before reaching such sta-
tion or place without authority
or without prop:rly handing over
such trains, rail-car or rolling-
stock to another authorised rail-
wa,: servani, he shall be punish-
able with imprisonment for a
term which may etxend to two
years, or with fine which may ex-
tend to five hundred rupees, or
with both.”

# ¥@ welt S mwAr HT WA,
Y ff wq awg gew % Sufewd T &,
ITY FrAT A e owr IR W
AT FT A FTIR R
§ JuF yadq frgwwT 2 7 W
W gT A and § R Tawr
W wifa o far gy o3 o
I QT WT-AT AT TR BT WOy
et §? Izgewr & fag & wmowr
s fF ey &% T e 5 W
s v ¢ A W faett ¥ Awx
o % wwwr o feft fwr

6
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Sir, I move:

379

“That this “House disapproves
o¢ the Indian Railways (Amend-
ment) Ordinance, 1968 (Ordi-
nance No. 10 of 1968) promul-
gated by the President on the
14th September, 1968.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House disapproves of
the Indian Railways (Amend-
ment) Ordinance, 1968 (Ordi-
nance No. 10 of 1968) promul-
gated by the President on the
14th September, 1968.”

The hon. Minister.

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Should
I reply to the points or move the Bill?

MR. DEPUTY-SPEAKER: He
should move the Bill first.

SHRI C. M. POONACHA: I beg to
move:

NOVEMBER 25, 1968
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“That the Bill further to amend
the Indian Railways Act, 1880, be
taken into consideration.”

the Bill, the
other f{riends
about the

While introducing
hon. Member and
raised certain points
constitutionality of the Bill as to
whether this House is competent
enough to discuss or take up a mea-
sure for consideration of this type
and it was held by you that as re-
gards the constitutional points raised
by my hon. friends there was noth-
ing in them and you ruleq out the
points of order.

SHRI S. M. BANERJEE (Kan-
pur): He did not give a ruling on
the constitutional points. You should
rot misquote him.

SHRI C. M. POONACHA: I will re-
fer to a few points. This Bill is well
within the rights of this House and
the House is quite competent enough
to proceed with the consideration of
this Bill. Having said so, I beg to re-
fer to the Act thut we have already
in operation, namely, the Indian Rail-
ways Act, 1890...

SHRI DATTATRAYA KUNTE
(Kolaba): On a point of order. If
I mistake not, the hon. Minister has
moved a motion that the Bill be taken
into considcration. We have a mo-
tion by the hon. mover Shri Fernan-
drs. The point really is whether the
House could discuss two motions at
one and the same time. The normal
parliamentary practice js that there
ought to be only one motion before
the House...

SHRIMATI SUCHETA KRIPALANI
(Gonda): That is allowed in this
House.

SHRI DATTARAYA KUNTE: I
am overhearing somebody saying
that it is allowed in this House. This
House has some rules of business
which lead to proper working of the
House and that is why I am
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this point. I really want to know,
whether before one motion is dis-
posed' of the House could take up
consideration of another motion.
This: will mean that I could move &
thizd motion as well. It might be
that they might be dealing with the
same subject-matter. The motion
which the hon. Railway Minister has
moved is really in opposition to the
motion of the hon. Member in a way.
Therefore, jf an amendment oppos-
ing the original motion cannot be
moved, could a motion opposing the
original motion be moved as well. It
is not only whether two motions can
be considered or not. They are also
contradictory to each other. The hon.
Member has moved a motion want-
ing to express disapproval of the
House. This has happecned because
on the Order Paper we find that both
these motions have been kept to-
gether. I should have really hoped
that whoever arranged the business
of this House had put them sepa-
ratel;: before the House so that the
House could apply its mind more di-
ligently. When two motions are being
put before the House simultaneously,
it might be that the member who
wants to take part in it is in a diffi-
culty. A Member might be there
who would like {o oppose the motion
moved by the hon. Member Shri Fer-
nandes and at the same time would
like to oppose the Bill because the
ordinance, after a lapse of time will
automatically lapse and there he
would tel] Shri Fernandes that thc
Ordinance was on the 14th September
and ‘we will wait till it lapses’ and
the member would oppose the Bill at
the same time.

Hon. Member Shri Fernandes has
gone into the merits of this, Ths
difficulty has arisen because both
have been placed simultaneously on
the Agenda Paper and we are not the
authority to arrange the Order Paper.
This difficulty has arisen and 1 want
to bring it to your notice. The two
motions in a way are contradictory to
each other. If they are going to be

(Amendment) Bill

disposed of like this, it creates diffi-
culty. Therefore, 1 want to_zaise t.bh
point of order, though hon. M,qm
Shrimati Sucheta Knpélanl ‘wants
tell me that this has been done be-
fore also. Points of order are raised
to correct things., If it is said that
this is the practice in this House, then
we need not have any rule book at
all and we should go by practices and
conventions and all those things fol-
lowed in the British House of Com-
mons. The very fact that we have
Rules of Procedure shows that we are
supposed to abide by them and what-
ever ig being done must be based on
these rules and not on what was
being done in this House, which might
have been wrong. That is my point
of order.

SHRI S. KUNDU (Balasore): Sir,
as 1 explained in the beginning....
MR. DEPUTY-SPEAKER: Your

point of order was about the consti-
tutional validity, which is different.

SHRI S. KUNDU: It is a comple-
tely different motion saying that the
debate on the Bill should be adjourn-
ed. Now, how could the Minister
come forward with a separate mo-
tion that the Bill be taken into con-
sideration, which goes in a comple-
tely different direction? Rule 109
says:

“At any stage of a Bill which
is under discussion in the House,
a motion that the debate on the
Bill be adjourned may be moved
with the consent of the Speaker.”

So, having moved such a motion...

MR. DEPUTY-SPEAKER: I have
already said that after the Minister
has finished his speech, I will give
him an opportunity.

SHRI S. KUNDU: The Minister
can make a speech throughout the
length and breadth of India at any
time he likes; nobody can stop him.
But when they are in the House they
must adhere to the Rules of Proce-
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dure, The motion before the House
fs that the debate be adjourned.
Kiwer there should be a discussion
on this motion or it should be put to
vote and a decision taken. Otherwise,

we would be going against the Rules
.0f Procedure,

MR. DEPUTY-SPEAKER: The hon.
Member Shri Fernandes has placed
his submission before the House. The
hon. Minister places his submission
before the House, Then, I will permit
the hon. Member to move his mo-
tion. Of course, the House will de-
cide whether the discussion should be
adjourned or not. At this stage, let
him not mix up the two issues.

SHRI S. KUNDU: The third issu>

1 have already raised in the begin-
ning.

MR. DEPUTY-SPEAKER: I have
taken note of it. Now, Shri Kunte
has raised another point of order and
pleaded with some cogency whether
both the motions could be taken up
together, whether there would not be
‘some jncongruency and so on, on
which 1 will have to give a ruling.

SHRI S. KUNDU: Sir, will you re-
sume ;our seat for a minute so that
we will not be callcd upon to sit
down? Your ruling could only be to
delete that portion of the Minister’s
speech where he says ‘“that the Bill
be taken into consideration”. The
Minister cannot move such a motion.
He can only express his opinion with-
out moving it.

MR. DEPUTY-SPEAKER: Usually
the Minister begins or ends his
speech with the motion “That the
Bill be taken into consideration”. T
do not know whether the Minister has
actually said it or not. The hon.
Member can make his plea after the
Minister has made his specch and
moved his motion.

~ SHRI S. KUNDU: Sir, you should
rule out that particular sentence, or
‘motion, as improper uat this stage. Let
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this motion be disposed of. Then he

can introduce his Bill. Otherwise,

strictly speaking, it will not be con-
stitutional.

MR. DEPUTY-SPEAKER: The
Minister wanted to say why this Bill
has to be considered. He has tried ¢
make out a case for that. He has not
said anything beyond that.

SHRI S. M. BANERJEE: On the
point of order raised by the hon.
Member, I would like to say.....

SHRI ATAL BEHARI VAJPAYEE:
(Balrampur): Sir, are you allowing
a discussion on this?

MR. DEPUTY-SPEAKER:; No, no!
at all.

SHRI S. M. BANERJEE: Sir, 1
want to support you in the case of
this point of order.

SHRI RANDHIR SINGH (Rohtak):
He does not require any support from
you,

MR. DEPUTY-SPEAKER: Have
you any new points to make?
SHRI S. M. BANERJEE: The

business before the House is that the
disapproval motion moved by Shri
Fernandes and the Bill move by the
Minister be discussed together, The
Business Advisory Committee, in its
wisdom, hag taken a decision that both
these motions should be discussed to-
gether. I am a member of the Busi-
ness Advisory Committee and I
should say that. I request Shri
Kunte to go through the parliamen-
tary proceedings of 1960. In 1960 »
similar question arose when an Or-
dinance was promulgated and the Or-
dinance and the Bill were both dis-
cussed together. I am quoting from
Shakdher,

MR. DEPUTY-SPEAKER: It
with me. It was just now pointed
out by Shri Fernandes.
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- SHRI S.. l( BANERJEE: Ther:
have been such instances in the past
and a convention has been develop-
ed that such motions, whether it is
the Gold -Control Ordinance or the
Gold Control Bill or whether it ig the
Essentia] Services Magintenance Ordi-
nance or the Essential Services Main-
tenance Bill, though we were against
both, could be discusscd together.
Precedents are there.

MR. DEPUTY-SPEAKER: His
point of order is that apparently it
looks incongruous, but because we
have adopted a certain p actice in
this House since 1960 I do not think
there is any validity so far as this
point of order is concerned. In the
last session also this was done. But
as he has raised a fundamental issue
if he thinks that it looks incongruous,
it might be taken up in the Rules
Committee. So far as the pr-actice
adopted by this House is concerned,
wo are this time with the concur-
rence of the Business Advisorv Com-
mittee discussing them together.

SHRI C. M. POONACHA: In ac-
cordance with article 123(2) of the
Constitution it is necessa y that wc
should com~ before this House to ro
place the Ordinance with a piece -f
regislation within six weeks’ time after
Parliament meets. Since Governms:.
have taken a decision that this Ord:
nance should be replaced and a B:/
should be placed beforc this House
fo- its consideration, action has be~n
taken to introduce this Bill. At this
stage the Biil has to be taken up for
cansideration and there could be no
question of adjourning the debate on
the Bill because within six weeks a
decision on the merits of the Ondi-
nance, whether the House would like
1o accept it or not, would have to be
taken. The-efore at this stage 1
would onlv submit that the consi-
deration of the Bill js urgent and ne-
cesstry.

SHRI GPORGE FERNANDES: We
are . opposed to the Bm.

SHRI'C. M. POONACHA: 1 shall
‘e coming to the merits later.
237 (A LSD—10.

W} Bsly;

As such the House has to proceed
with the consideration of the Bill. 3
submit that the Bill rnly be ukcn up
for consideration. -

SHRI GEORGE FERNANDES: h
will be thrown out.

MR. DEPUTY-SPEAKER: -8hri
Fernandes has given notice of a
motion for adjournment of the debate
on the Bill under rule 109.

it v seRY : & seE &@r

“fe ffegm =aw (viedz) fam,
1968 9T agw T eqfaa fiwgr wrdy’

ot wzw fagret addr ;. 9eTEw
wgrRT, R TG wafa s € [
ri A1 ag & fauaw g ag M,
Y G A A TEATA W ¢, IW 9T
ot g | WIR 2 SEaTT 619 AT
faxar REARIAT T % aga @
@ A WX ITH TwE A fez W
T &

=it ot G R WO AT
AT FT AA R | WIT FH 109 WY
2fad |

“Adjournment of Debate on and
Withdrawal and Removal of Bills

At any stage of a Bill which is
under discussion in the House' &
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

X oft weury faat @ wy 109 ¥
wokr § 5 o fewqr @ g b
FuwY ewfrr Tar ATY 1 AT oY ey
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 ;: MR DEPUTY-SPEAKER:" T kné
it irtoully. different.”

" SHRI DATI‘ATRAYA KUNTE:
8ir, before you give a ruling, I must
"get a clarification,

- Now there is a third motion. We
were supposed to be d.baung tue
Resolution of the hon, Membe.:. That
was the first motion, The second mc-
,tion is.that the Bill be taken into con-
sideration. Now the third motion is
that the discussion on this Bill be ad-
journed. There are three motions. I
really want to know when my turn
will come to speak on the original
Resolution mov:d by the hon. Mem-
be-. I would not like to take part in
the debate on the motion about tak-
ing the Bill into consideration, or the
other motion asking for the adjourn-
ment of the discussion on the Bill.

SHRIMATI SUCHETA  XRIPA-
LANT: You can conflne yourself to
the Bill.

SHRI DATTATRAYA KUNTE:
Again, the hon. Member is trying to
advise me that I can confine myself
to the Bill. But this will be con-
founding me and also her. The
obiter dicta should not fall from her
mouth.

SHRI PILOO MODY: Be chival-
rous.
SHR1I DATTATRAYA KUNTE:

I am; at one stage, I tolerated it.

Thig is the third motion and there
would be other motions also. For ins-
tance, I move one more motion that
the debate on this item be postponed
to the next session. That will be ano-
ther motion. I want to know whe-
ther "hlong with the motion of the ad-
jorrnmeént of the discussion on the
Bfll, you are going to take anothcr
motion that the consideration of the
item be postponed to another sessi~n
so that we can sce in what anomaly
we cen land ourselves. I seek ‘your
permissien to move this motign, - 1
need not give any notice. I can move

(R4

n\mﬂ Railweys

288
(A'[wwdwm Bill .

this motion at.any mu ot the dls-
cusswn .1 mave:

e

“That the oonmderanon ot the

item be gostponed to. the noxt
" session.””

" This is’ the fclurth motion,

MR. DEPUTY SPEAKER: Shri
George Fernandes has moveqd - the
motion for the adjournment of -the
discussion on the Bill. This is a spe-
cific motion. © - '

SHR] ATAL BIHARI VAJPAYYE:

"But we are having a combined de-

bate.

MR. DEPUTY SPEAKER: Yrs, fr
convenience sake. As Shri Baneiljee
pointed out, we have taken both the
motions together for converitnce
sake and to save the time of the
House. Shri George Fernandas’s mo-
tion is specific about the adjournmcnt
of the conside-ation of the Bill. So, T
put it to vote. The question 18.....

SHR] DATTATRAYA  KUNTE:
I have moved the fourth motion also.

MR. DEPUTY SPEAKER: Now, in
the process of voting....

SHR1 DATTATRAYA  KUNTE:
1 just now said I move the fourth
motion. L-t me clarify the positimn.
The first motion of Shri George Fer-
nandes that the Ordinagge be not
approved by the House & not dispos-
ed of. Theve is another motion that
th~ Bill be taken into consid=ration.
There is the other motion that the
discussion on the Bill be adjourned.
T want to move the fourth mclion
that' the diascussion on this 1tein be

postponed to the next seulon.'

MR. DEPUTY SPEAKER U\d!ar—
what rule?

SHRI DATTATRAYA KUNTE:
The motion that the consideration of

the item be ‘postponed to the 'hext

session can be -brought. at- any slage.
I am moving the motlon. I move:

PR
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“'rhnt the consnderation of the:

item be postponed to the nuxt

sesgion.” -

You can put it ta vote.

MR. DEPUTY SPEAKER: You are
entitled ‘to move a motion under Rule
109. Shri George Fernandes has mov-
ed a motion asking for adjournment
of the discussion on the Bill without
specifying the time limit. You are
only specifying the time limit. That
is all.

SHRI DATTATRAYA KUNTE: 1t
is a different motion. I have moved
that the consideration of this item bhe
postponed to the next session.

SHRI NARENDRA S'NGH MARI-
DA (Anand): Let us dispose of the
motion of Shri George Fernandes
first.

MR. DEPUTY SPEAKER: 1 have
already ruled that this has been the
practice followed in the Ilouse and it
has the approval of the Business Ad-
visory Committee that both the
motions may be ciubbed together for
the sake of conven‘ence and to save
the time of the House. This is  the
main purpose. I have ruled that they
wi'l be taken together. The motion
which I am disposing of first is the
one moved by Shri George Fernandes
Now, Shri Kunte has made a plca
that he would 1'ke to move another
raotion.

SHRI DATTATRAYA KUNTE: I
have moved it.

MR, DEPUTY SPEAKER He has

moved it But. I think, under the
Rules of Procedure, it is not admissi-
ble. He can point out to me a specific
rule, This is not admissible.

18 hrs,

ot wzw fagrdt arodvedt : FaTeqe
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" ‘process of voting, I should not

. now put Mr. Fernandes’

- W

(Amendment) Bill .

Iq & T T T ? ey I F
s WA T T TG W ae
fe. ag sww g & g aw fer
W g A SHw
faar T, M & TEr AR T
fagas gz A w91 wF E SR gt
A g 991 TN ? a9 T e A
goY g W fafoim oeand
AT R ! aa faw
2R A |39 § oF-ag afaq § A
R A FaTara § ?

MR. DEPUTY-SPEAKER: I am not
presuming that because of the majo-
rity this js bound to be lost. I have
to look at it objectiveiy. What you
are imaging is not ging tu happen. ln
case Mr, Fernandes’ motion is carried
th debate on this is adjourned and
the debate on his motion <ontinucs,
and in case that motion is rejected by
the House —of course, both are newa-
tive—nothing is before the House,
and in case it is accepted, whatever
are the consequences the House will
face This ic the position. Now I shall
put it to the vote of the Housa....
(Interruption).

SHRI R. D. BHANDARE rose—

MR. DEPUTY-SPEAKER: In the
be

disturbed

SHRI R. D. BHANDARE: You are
allowing the others to argue....

MR. DEPUTY-SPEAKER: 1 allow-
ed him because there wag some con-
fusion.

SHRI R. D. BHANDARE: Would
you like to -divide the Joint motion
into two pa-ts? (Interruptions).

MR. DEPUTY-SPEAKER: I shall
motion to
the vote of the House,

The question is:

“That the Debate on the fndian
Railwdys (Amendment) Bill ms
be adjourned.” (8) -

fhe Lok Sabha divided:
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Division No, )

Adichan, Shrj P, C.
‘Banerjee, Shri S. M.
Behera, Shri Baidhar
Biswas, Skri J. M.
Fernandes, Shri George
Haldar, Shri K.

Agadi, Shri S. A.

Arumugam_ Shrj R. S,

Awadesh Chandra Singh,
Shri

Bajpai, Shri Vidya Dhar

Barua, Shri Bedabrata

Barua, Shri R.

Bhakt Darshan, Shri

Bhandare, Shri R. D,

Chanda, Shrimati
Jyotsna

Chaturvedi Shri R. L.

Chaudhary, Shri Nitira)
Singh

Desai, Shri Morarji

Dixit, Shri G. C.

Dwivedi, Shr; Nagesn-
war
Gandhi, Shrimatj Indira

Ganpat Sahai, Shrj
Gautam, Shri C. D,
Ghosh Shri Parimal
Jadhav, Shri V. N,
Jagijiwan Ram, Shui
Kamble Shri

Kasture, Shri A. S,
Kesri, Shri Sitaram
Kripalani, Shrimati
Sucheta

Kureel, Shri B. N.

MR. DEPUTY-SPEAKER:

/NQVAMBER 25, 1865

AYES

Kalita, Shrj Dhireswar
Kundu, Shri S.
Meghachandra, Shri M.
Mohammad Ismail, Shri
Muker)ee, Shri H. N.

NOES

Laskar, Shri N. R,

Maharaj Singh, Shri

Mahida, Shri Narenira
Singh

Mehta, Shri Asoka

Minimata Agam
Guru, Shrimati

Mishra, Shrj G. S.

Mrityunjav Prasad, Shri

Pahadia, Shri Jagannath

Pandey, Shri K, N.

Pandey, Shri Vishwa
Nath

Pant, Shri K, C.

Partap Singh, Shri

Parthasarathy, Shri

Patel, Shri N, N.

Patil, Shri Deorao

Pramanik, Shri J. N.

Das

Quresh, Shri Mohd.
Shkaff
Radhabai, Shrimati B.

Raj D~n Singh_ Shri
Raiu, Shri D. B,

Raju, Dr. D S,

Ram Phan Chei

Ram Subhag Singh, Dr.
Ram Swaruo. Shn

Rana Shri M. B.
Randhir Singh, Shri
Rane, Shri

The

result® of the divis'on is: Ayes: 16,

Noes: 77.

The motion was negatived.

MR. DEPUTY-SPEAKFR:
Kunte, I have aleready ruled it out.

SHR! GEORGE FERNANDES: Sir

I have an amendment,
No. 6.

MR. DEPUTY-SPEAKER:

right. .

amendment
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Patil, Shri N, R,

Satya Narain Singh, Shri
Sen, Shri Deven
Sreedharan, Shri A.
Subravelu, Shri

Rao, Shri K. Narayana

Rao, Shri Thirumala

Rohatgi, Shrimati
Sushila

Roy, Shrij Bishwanath

Saha, Dr. S, K.

Saigal, Shri A S,

Sambasivam, Shri

Sankata Prasad, Dr.

Sapre, Shrimati Tara

Sarma, Shri A. T.

Sen, Shri Dwaipayan

Shambhu Nath, Shri

Sharma, Shri M. R.

Sharma, Shri Naval
Kishore

Sheo Narain, Shri

Sheth, Shri T. M.

Shinkre, Shri

Shiv Chandika
Shri

Siddayya, Shrj

Siddheshwar
Shrj

Singh, Shri D. N,

Supakar, Shri Sradha-
kar

Uikey, Shri M. G.

Verma, Shri
Chand

Virbhadra Singh, Shri

Prasad,

Prasad,

Prem

SHRI DATTARAYA KUNTE rose—

Mr.

oft wnk sAmig: SaTeRE WAy,
& wot direw Tre 6 dw war , e

# 3¢ wew fem mar th&w

°'nie following Members also re corded their votes:—
AYES: Shri Yashwant Singh Kush-wah

NOES: Sarvashri Gajraj Sin(hlho Sadhu lhm Shrlmuﬁ s.mn
Shyam and Shrimati Sudha ¥. Reddy
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m(wﬁﬁz) faes & wrimfs
Y i W SR W A & weew
H g q&T & afawre ¥ fagw o wwr
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a4 (6)

MR DEPUTY SPEAKER:
question is. .

The

SHRI S. KUNDU: Sir, I would also
lke to move my amendment No, 29.

MR, DEPUTY SPEAKER: They
are similar. They are barred. Yours
is banned. There is another by Shri

(Amendment) Bill

Digvijai Nath. There are two mere.
Oniy one could be moved.

Now, the ques!‘fdn is :

‘That this House aresolveg that
Attorney General of India be in-
vited to address the House on the
constitutional aspects of the
Indian Railways (Amendment)
Bill| 1968 and on the legislative
competence of the House ta enact
the law under consideration.”
(6).

Let the lobbies be cleared.

The Lok Sabha divided:

Division No. 12]

Adichan, Shri P. C.
Banerjee, Shri S. M.
Biswas, Shri J. M.
Fernandes, Shri George
Haldar, Shri K.

AYES

Kundu, Shri S.
Kushwah, Shri Y. S.
Meghachandra, Shri M.
Mukerjee, Shri H. N.
Mulla, Shri A. N.

Kalita, Shri Dhireswar 4 Patil, Shri N. R.

Agadi. Shri S. A.
Arumugam, Shri R. S.
Awadesh Chandra Singh,
Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Chanda, Shrimati

Jyotsna
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj
Singh
Desai, Shri Morarji
Dixit, Shri G. C.
Dwivedi, Shri Nagesh-
war

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganpat Sehai, Shri
Gautam, Shri C. D.
Ghosh, Shri P. K.

NOES

Ghosh, Shri Parimal
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A. S.
Kesri, Shri Sitaram
Kripalani, Shrimati
Sucheta
Kureel, Shri B. N.
Laskar, Shri N. R.
Maharaj Singh, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mighra, Shri G. S
Mrityunjay Prasad, Shri

Naidu, Shri Chengalraya

Pahadia, Shri Jagannath

Pandey, Shri K. N.

Pandey, Shri Vishwa
Nath

Pant, Shri K. C.

Partap 8ingh, Shri

[15.11 hrs.
Satya Narain
Shri
Sen, Shri Deven
Sreedharan, Shri A.
Subravelu, Shri

Singh,

Parthasarathy,, Shr;
Patel, Shri N. N,

Patil, Shri Deorao
Pramanik, Shri J. N.
Qureshi, Shri Mohd.
Shaf

Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B,

Raju, Dr. D. S.

Ram Dhan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri Thirumala
Reddy, Shri M. N.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.
Saigal, Shri A. S.
Sambasivam, Shri
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Sankuta Prasad, Dr,
Sapre, Shrimati Tara
Sarma, Shri A, T.
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Sharma, Shri M. R.
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Kishore

Shri

MR. DEPUTY SPEAKER: The re-
sult®* of the division is:

Ayes: 16; Noes: 82.

The motion was negatived.

MR. DEPUTY-SPEAKER: There are
some other amendments also.

SHRI DEVEN SEN (Asansol): 1
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 1st February,
1969.”. (7)

SHRI GEORGE FERNANADES: 1
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th Februray,
1969.”. (8)

MR. DEPUTY-SPEAKER: There is
an amendment in the name of Shri
Abdul Ghani Dar. The hon, Member
is not here.

SHRI K. NARYANA RAO (Bobbi-
1): Here, I have a point of order.
Rule 74 rcads thus:

‘When a Bill is introduced, or
on some subsequent motion, the
member in charge may make one
of the following motions in regard
to his Bill, namely: —

(i) that it be taken into consi-

deration;...... ",

So, it is only the member in charge
of the Bill who can make such a

‘Sharma, Shri Naval
Sheo Narain, Shri
Sheth, Shri T. M.
Shiv Chandika Prisad,

Siddayya, Shri
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Siddheshwar *  Prasad,
" Shri i

Singh, Shri D. N..
Supakar, Shri. Sradhakas
Uikey, Shri M. G.
Verma, Shri Prem Chund
Virbhadra Singh,. Shri

motion, namely that the Bill be circu-

lated for the purpose of eliciting opi-
nion thereon.

MR. DEPUTY-SPEAKER: That is
not correct. I have seen the rule. I
have given my ruling. The hon, Mem-
ber’s contention is not correct.

SHRI S. KUNDU: I have a different
motion; it is different from what [ had
given notice of

MR. DEPUTY-SPEAKER: His am-
endment is the same as Shri George
Fernandes's. So, it is barred.

Amendment Nos, 37. 38, 39, 40, 41
are not being moved, because the hon.
Members concerned are not present
here,

SHRI SRADHAKAR SUPAKAR
(Sambalpur): On a point of order.
The Business Advisory Committee had
decided that the resolution moved by
Shri George Fernandes and the motion
moved by Shri C. M. Poonacha should
be taken up together. In spite of that,
the hon. Member had moved a motion
to the effect thut the debate on the
motion moved by Shri C. M. Poonacha
be adjourned and vote was also taken
thercon. Following the same logic, I
now move that the debate on the re-
solution moved by Shri George Fer-
nanades that this House sapproves of
the Indian Railways (Amendment)
Ordinance promulgated by the Presi-
dent on the 14th September, 1968 be
adjourned . . .

MR. DEPUTY-SPEAKER: Is he
moving it under rule 340?

*The following Members

also recorded their votes:—

Noes: Shri Narendra Singh Mahida and Shrimati Sudha V. Reddy.
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SHRI SRADEAKAR SUPAKAR:
No, I am moving it under the same
rule under which he had moved it.

MR. DEPUTY-SPEAKER. No; then,
he is debarred. .

SHRI ATAL BIHAR] VAJPAYEE:
Let it be under rule 340,

MR. DEPUTY-SPEAKER: Now. that
i8 not possible. He has missed the
point,

SHRI PILOO MODY: Before I say
what I have to on this subject, I am
glad to have learnt this very moment
that you have to know all the rules
by heart and to be able to quote them
at the Chair’s will, but jf you miss
your opportunity, you cannot move a
Motion—at least that is what we have
learnt. We learnt on a previous occa-
sion that if the Bill is right and
favourable to some it can be moved
beyond the time of the clock

MR. DEPUTY-SPEAKER: That is
not correct.

SHRI PILOO MODY: Please note
my words—beyond the time of the
clock.

MR. DEPUTY-SPEAKER: I have
ruled that we were within time.

SHRI S. KUNDU: On a point of
order. 1 think my hon. friend has
risen to speak on the Bill itself. But
you had already given me an assurance
to allow me to raise my point of order
on the constitutionnlity o¢ the Bill be-
fore it is taken into consideration,

MR. DEPUTY-SPEAKER: I will call
him,

SHRI S. KUNDU: But unlesg this is
first disposed of, you cannot proceed
with the Bill, according, to your ruling.

MR. DEPUTY-SPEAKER: At the
introduction stage, certain considera-
tions were given.

(Amendment) Biu

SHRI 8. KUNDU: The Bil] is how
being taken up for consideration. A
point of order was raised on its consti-
tutionality. That has to be disposed of
first, )

MR. DEPUTY-SPEAKER: That
poing wag raised.

SHRI S. KUNDU: But I never spoke
on the point, Just give me fve
minutes.

MR. DEPUTY-SPEAKER: Yes.

SHRI PILOO MODY: I am glad, this
is the third thing I have learnt about
procedure.

MR. DEPUTY-SPEAKER: One point
I want to make quite clear. Along
with his other arguments as to why
this Bill should not be taken up for
consideration, he can certainly muok~ a
plea that it {s ultra vires on some
points. I have already ruled that
ultimately constitutionality has to be
decided by the Supreme Court.

SHRI S. KUNDU: But if I.can con-
vince you that prima facie this Bill is
completely unconstitutional out and
out and should be throwpn out and
should not be discussed, I should be
heard.

I will draw your attention to funda-
mental right in art. 19(1) (c).

SHRI PILOO MODY: No member of
the PSP should be allowed to quote
the chapter on fundamenta] rights.

SHRI S. KUNDU: It says—all citi-
zens shall have the right to form asso-
ciations or unions.

Y an ey wni ‘gHge : 4y
frasa ¥ A R E? am X oW
ow W w1 daen & faar A fee ag
Aamyg?

MR. DEPUTY-SPEAKER: When the

Bill was introduced, we were aware
that the House was competent. But
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s a uew stage and he has raised a
+.nt of order- on the constitutional
vaiidty, To that extent, he ean make
a submission. .

.

-SHRI S; KUNDU: Under this right,
no  association, no union no trade
union can be barned by law. Under
this article, associations and unions
are ‘unctioning. But look at the Bill.
They have never anywhere mentioned
about strike. But they have brought
in this Bill in such a way that strike
would be prohibited out and out.
See the notification issued on 14th
September, 1968. They have stated
clearly in the shecond paragraph.

SHRI RANDHIR SINGH: What is
this, all sorts of irrelevant things be-
ing said? Do not allow time to be
killed like this. You have overruled
him already. Do not give him too
much latitude and liberty.

SHRI S, KUNDU: When real things
are coming out, they are getting per-
turbed.

In the statemeny laid on the Table
of the House by the hon. Minister he
says clearly in the second paragraph:

“In the context of the strike
which was threatened on 18th
September, 1968 my certein orga-
nisations of Central Government
cmployees including railway em-
ployees, large scale action as men-
tioned above was apprehended.”

So, it is pre-meditated. This Ordi-
nance was briught becaus there was
to be a strike on the 18th September,
and the Bill has now followed it.
Therefore, myv contention is that what-
ever has been mentioned in this Bill
is completely meant to prohibit a
strike, which they cannot do under
article 19(1)(¢). If they mention
here that they are going to prohibit
strikes, it will be ultra vires of the
constitution and so they are not doing
it. Therefore. this is a black, colour-
able plece of legislation which they try

NOVEMBER 25 1968
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to introduce in a difterent garb to ban,
strikes for all time to come,

SHRI A. 8. SAIGAL (Bilaspui):.
Let him read article 19(3).

SHRI S. KUNDU: 100B says that
squatting picketing on rail track and.
such other things are all connected
with the strike, and 100A says: ’

“and he abandons his duty be-
fore reaching such-station or place
without authority.”

It is the right of the trade union wort-
ker to abandon the work when cn 2
strike after due notice has been given.
They do not use the word “strike”, but
everything that goes with the banning
of a strike is in the body of the Bill.
Therefore, T would fervently urge you
to declare this Bill to be out of order,
prima facie unconstitutional, and
therefore it cannot be taken up for
comsideration.

MR. DEPUTY-SPEAKER: He has
referred to the right of forming asso-
ciations or unions, but as he himself
has read out, the Statement of Objects
and Reasons says there is reasonable
apprehension.

Seondly, neither in the Directive
Principleg nor in the fundamental
rights in the right to strike or aban-
don work given in this Constitution.
Whether it is legal or illegal, it is
for the Gove-nment to decide, it is
not for me. So, at this stage the point
of order is not valid.

SHRI PILOO MODY: I am glad that
finally a fundamenta) point has been
established that when big people get
up to speak, small people must sit
down!

MR. DEPUTY-SPEAKER: I do not
know if you are big because of your
physical size or your name!

SHRI PILOO MODY: I do not think
enlightening the Speaker is part of
my job!
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The Bill béfore us today s a mixed
bag of tricks. In the last 20 years,
since independence, we have had a
system of government by vordinance,
and protest by strile and the o6nly
pegple who. hawve sulercd have heen
the millions of peopie in this country
who are what one considers as consu-
mers. ..

Talking about strikes, I must admit
thag .I am not very enamoured of
gtrikes, because it impedes production.
and therefore retards progress, but I
do not think anybody in his right mind
can possibly say that strikes are not
a legitimate instrument of good trade
unionism and of good collective oar-
gaining to be used for a very specific
purpose, to be used wkhen reasoning
has ended and when positions hav.
hardened and justice is denied. That
is the point of which strikes become
a vital instrument of any scciety.

It is the inherent right of labour to
strike. However, righ's carry certain
oblirations and duties. Unfortunately
in our country, and ttjs I must say
with some degree of sorrow, the
¢ntire trade union movement has been
vitin‘ed with bpolitics and politicians
who more often than not have used
the trade union movement to further
their politica] ambitions instend of
furthering the welfare of labour.

Ntimately, no mat‘c* you can say,—
yo can say 1t till y~* are blue 'r 2he
fare —ultimately, wocec have to be
Jintrd with wnrk and yp-oductivity and
borus with profits. Nobodv can get
any more out of life than he is pre-
pared to put into it.

T also believe that there are certain
esgential sectors of the country which
demnand that in those sensitive areas,
cert~ip, restraints have to be exercised.
I believe tha! there are certain spheres
Jike the Railways, perhaps the airlines,
certninly the army and police, certain
vital sectors of the Government ser-
w-1's which cannot be allowed to go
on strike, where work must not stop.

Mr. Fernandes has said about the
French Railway, the German railway
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and the Dutch railway and the Goa-
nese Railways have gone “op strike..
The fact of the matter ig that there-
are certain life-lines of the. ration
that have to be kept fluid at all times...
When you make laws for such vital"
secfors of the workers where you pro-
hibit them from the right to strike,
you have tp compensate them. You
compensate them with procedures
which permit them to get gpeedy red-
ress of their grievances by impartial
authorities who can give their verdict
and arbitrate, and arbitrate in a man-
ner which is binding on both the par-
ties to the dispute. It is not only
good sense, it is good labour relations,
it iy a good basis for a civilised society.

Even now when this Bill has been
brought forward, what does this do?
I tried to reud through the Bill and
make sense out of it. Mr. Fernandes
is extremely worried about it. What
is in the Bill? I find Section 71(b),
47, 121, 126 and particularly 128, 129,
131, 137 and 148 are ruleg of the Rail-
way administration which already em-
power the Government to do what
they please with the railway emplo-
yees.

Yet, I find another Bill has been
brought forward, only for one specific
purpose, to get rid of the ordinance
which has to be replaced. It has to be
replaced with anothe- innocuous, Bill.
This Bil] armg the Government with
powers which they do not need,
powers that it can never use, powers
it does not have the capacity or com-
petence to use. This has been the his-
tory of this Government for a long
time. yet they go on arming them-
selves with powers week after weck.
month after month, year after year,
which they have never been able to
use with any degree of force or ratio-
nality.

What happened? A strike was
threatened, Government knew about
it. Parliament was in session. They
did nothing. They go and pass an
ordinance. This i3 not something new.
They have been doing it for a long
time and it is typical of the way they
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[Shri Piloo Mody]
operate. For issuing an ordinance you
do not have to argue with Mr. Fernan-
des. They pass un ordinance. It is
only later that there is a jhagda over
here, knowing that the votes that
they have in this House help them
over whatever inconvienience they
have, the Minister of Parliamentary
Affairs bearing the principal brunt,

3337

No legisiation has been introduced,
even now, in the provisions of this
Bill, to protect those sectiong of the
people from whom you wish to take
away the right to strike. You have
not compensated them in any fashion
whatsoever. I know that there is cer-
tain machinery like the JCM and other
paraphernalia and adjudication, arbi-
trution and so on. I hear a lot about
them. All I know after hearing all
sides is that no dispute ever gets set-
tled by those procedures and certainly
not in time—time being the essence.

I know demands have been pending
with the railways from the workers
for years and years, but still, not dealt
with by all the machinery that they
claim they have. Therefore, I fird
that it taxes the credulity of a person
when they say that they have these
remedies. Somehow they just do not
get used.

What does this ordinance say? No-
thing. Therefore, I suggest that it you
want to bring forward rational legis-
lation in the place of this Bill, do so in
a manner where you specifically state
that for a certain particular section
of the railway, not all, everybody in
the railway is that indispensable—this
could be applied. The railway, as my
friend says, employs 18 lakhs of people
including regulars and non-regulars,
and not all of them are essential
Restrict your Act to those who are
essential like the railway engine-
driver or the guard or the signalman
who make it possible for you to run
the railways even though the rest of
them go on strike. Because, after all,
remember one thing: that i¢ the Rail-
way Board for instance went on strike
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nolpdy would know that the railways
have suffered in anyway, just as
Acharya Kripalani gaid, when the
Uttar Pradesh Government .servants
were on strike for three months, no-
body was aware of the fact because
they do no work. Similarly, you must
distinguish between essential and non-
essential workers in the legjslation
When depriving essential workers
from the right to strike, they must
create a ve y special machinery to
see that their grievances are adjusted,
and which would be binding on both
the parties, and not p:rmit the Gov-
ernment, which is in the habit of say-
ing that “it is our decision, whether
we accept the recommendations or
not”, to escape.

For good or bad, I agree that these
people have condemned the ordinance.
I think it was a black ordinance. Al-
though it was meant to serve a good
purpose, it was a black ordinance.

AN HON. MEMBER: Like
coat,

SHRI PILOO MODY: But what time
the ordinance was there, it was the
law of the land and this, above all. 1
want to emphasise: that the law of the
land must be observed and to that
extent, I was against the strike that
took place. It wag their duty, the
duty of my hon. friends who are here,
who have been instigating these wor-
kers to go on strike, to tell the wor-
kers to observe the law of the land.
(Interruption) 1 maintain that if an
ordinance is passed, it becomes the law
of the land and it becomes the duty
of every citizen, therefore, to persuade
other citizens to see that the law is
observed. If it is a bad law, there
are places where bad lawg are fought,
such as this forum, the place where
we are standing, because ultimately
we want to create g society where law
and order will prevail and where so-
cial justice must be done.

SHRIMATI SUCHETA KRIPA.
LANT (Gonda): Mr. Deputy-Speaker,
Sir, I rise to support the Bill though

your
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I must say it doeu not xive me much
pleasure to support this Bill. I have
heen’ long associated with labour. I
sympathise with- labour and I have
worked for them. But the time has
now-come when we have to think of
the ‘safety of the society. Very elo-
quently it was asked by our friend
Shri: Fernandes that why was it
recessary for the Government to do
this, that and the other, and why did
the ‘Government take punitive action
against their employees. The Govern-
ment by these actinns blackened their
face and got a bad name. I am putting
a very simple question: why was it
so necesseary to have the strike, even
the token strike on the 19th Septem-
ber? What was the urgert necesseity
for it? It was, if my hon. friends would
not start shouting, the mid-term poll
in West Bengal, which was looming
large before them, the opposition
parties,

SOME HON. MEMBERS: No, no.

SHRIMATI SUCHETA KRIPALANTI:
Even the government servants were
divided. Some wanted an indefinite
strike, some a token strike. Some did
not want to go on a strike when Par-
liament was not in gession, because
that js their biggest forum. But it
was necessary. They could not wait
because the election was coming.

15.35 hrs,

[SHRr THIRUMALA RAO in the Chair.)
Why was Government compelled to
take action even when it was a token
strike? It was because of the postures
adopted by the railwaymen, the
resolutions they passed that “we would
abandon the traing in the middle; we
will work to rule” etc. I know how
people suffer whenever work to rule is
followed in this fashion in the rail-
wavs. If a driver or guard works
over-time and if relief does not reach
in time, there are rules and regulations
to compensate him: We can by all
means go into the question of improv-
~ing those rules. But here we are
dealing with deliberate abandonment
of the train. They had declared that
they were going to do it. That fact

(Amendment) Bl

has to be taken cognizance of. I
would say that those wno aavised the
workers to adopt such methods were
not friends of the -labour. What is
the philosophy behind a strike? The
very. basis of a strike is firstly, that
the strike.s' cause is just and that
they take upon themselves suffer.ng
which evoke the sympathy of the
public. Public sympathy is the sanc-
tion behind the werking of organised
labour. Where the labour work in
such a manner that they lose the
sympathy of the public, then those
who give them such advice are work-
ing against the interests of labour.
That is why I have risen to say a few
words in support of this Bill. Other-
wise, it {3 not palatable to me to speak
on a measure where we are cndea-
vouring to curtail the rights of labour.

These hon. friends of mine here who'
thought they were gerving the cause
of labour were doing immense disser-
vice to labour. The labour knows it.
One day before the 19th, I happened
to meet certain Trade Union leaders;
they said, “We are sorry.” We have
been involved in it. We do not know
how to get out of it. The right and
left communists have brought about
this s‘tuation. They are challenging
us. If we go back now, we will he
vilifieq by rival labour leaders. We
want unity among the labour. That
is why we are joining the strike. Don't
ask ug more about it”. Under such
situation, the Government was com-
pelled to pass this ordinance.

This s a small Bill which secks to
replace the ordinance. There are only
two clauses in it s~eking to add two
more new sections—100A and 100B.
Mr. Piloo Mody rightly asked, why
do you want these extraordinary
powers when all these prov'sions are
already there? The Indian Railways
Act provides for ‘wrecking’ or ‘attemn-
ting to wreck’ a train or ‘endangering
the safety of the passengers’, It does
not provide for the ‘abandonment’ or
obstruction of a train in the manner
it is now being done. There is reason
for it. The original Act was passed in
1890 when the present features of
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}abour movement did not exist. Only
in recent years we have seen these
tactics as gheraos, abandonment and
obstruction of trains, etc. If a driver
gets physically tired, for that provision
is there in "the Railway Act. But
because these new tactics have come
in, endangering the safety of the pub-
lic and causing inconvenience to them
deliberately, to take care of such deli-
berate abandonment of duty, this Bill
hag been brought.

3oy

It hag betn said that Gandhijj gave
ug this weapon of obstruction or
Satyagraha. But Gandhiji gave the
weapon of obstruction by non-violent
methods. Now what is the position?
Out of such situations, violence arises.
We have seen what is the present-day
tendency? Disorder, violence—law-
lessness everywhere. Let us see the
situation prevailing among students.
We are perhaps ourselves responsible
fer this indiscipline. I do not want to
ubsolve ourselves from the blame.
What iz however the present situation?
There is s0 much of violence in the
atmosphere that it is becoming a mat-
ter of deep concern to all of us. How
to check this trend? This morning we
discussed the affair of Delhi students
resulting in the burning of the buses
and pushing them down! Here I have
got a newspaper cutting. I do not
want to take too much of the time of
the House by reading it. This is a
report from The Hindu. This is about
Kerala, not governed by a reactionary
Congress Government. Thig is about
the reprot of the one-man Commission
get up to enquire into some troubles
in the Kodumon and Chandanappally
estates of Kerala. The finding was
that it was very unjustified and that
it was organised bv the Marxist Trade
Union. The report says that “there
were Violent demonstrations, d'srup-
tion of communjcations by digging
trenches and cutting off of telephone
connections, looting of rubber products
and other valuable materials” and so
on. ‘The Commission said that it was
clear that the gheraos were organised
by the Marxist workers and their
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sympathisers from oytside. It hag neld...
that these gheraos came. substantially
within the .definition...... and so, on.::
Every day we are getting reports of .
this kind of lawlessness. Suppose the.
train is abandoned at night, in a forest.
area. There are sick people in it;.
there are women travelling alone;

there are childrenn. Who will give
them food and water? Their life and .
safety is endangered. Whom are you

going to punish by the strike? The.
people? The gtrike is. against whom?

Against the passengers and against the

people? Somebody's parents may be
waiting at the destination to receive

their sick child? You want to leave
the passengers in such a manner?

Railway is an essential service; it is a

public utility service. Railway wor-

kers have got more responsibility than

others. Their actions are against the

society, therefore, Government is very

much within their rights to pass this

Bill.

I will quote some figures in reply
to the claims of Shri Fernindes. The
High Powered Committee on Security
angd Policing on the Railways (of
which Shri Shantilal Shah, a very
honourable Member of thi; House is
the Chairman) has given a report,
During the last 10 months, railways
were held up over languarte agitation,
tuition fec agitation by stulents and
various other such agitatioag includ-
ing some labour troubles. The number
of such cases of hLold-ups were 670 in
West Bengal, 243 in Andhra Pradesh,
401 in Madras and 142 in Uttar Pra-
desh. The number of cases of obstruc-
tion of traing either on account of
language agitation or any other agi-
tation was 243 in Andhra Pradesh,
401 in Madras, 142 in U.P., 5 in Bihar
and 2 in Mysore,

SHRI DHIRESHWAR KALITA:
What about major railway accidents?
Please quote those figures also.

SHRIMATI SUCHETA KRIPALANI:
I wil] come to that. In the present
situation of lawlessness and violence
it is anjoined upon the Government to
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-serve the public and ensure their
safety. Therefore, I gupport this Bill.

Certain constitutionsl points ‘were
‘seised -earlier. Ons i that this
violates Art. 14 dealing with Funda-
-mental Rights, In thig Act, certain
«<offenders are categorised and offences
are listed. Such listing is there in all
wour labour legislations and it was
never held that they ofended against
JArt. 14 of the Constitution. Therefore,
thig argument hag no validity.

Similarly, some other hon, Members
wquoted art.cle 19 and asserted that the
‘present Bill offended against it. That
.article says in Sec. 19(3) that:—

‘“Nothing in sub-clause (3) of
the said clause shall affect the
operation of any existing law in
8o far as it imposes, or prevent the
State from making any law impos-
ing, in the interests of public
order, reasonable restrictions on
the exercise of the right confer-
red by the said sub-clause.”

‘So, that argument that it offends
against Article 19 hag also no basis.
“Though various other arguments have
been given, I do not wish to go into
them because they have no substance.

1 do not like such a Bill but, taking
the entireiy of the situation into con-
sideration, 1 support it. At the same
time, I would like to draw the atten-
tion of the Railway Minister to some
points, which were referred to by some
of my hon. friends. What is the per-
formance of the railways? We are
very sad and concerned at the things
that are happening. For the last few
months one accident after another has
occurred: We would like to know
whether the failure is at the adminis-
“trative, human or technical level. At
whatever level it is, it has to be recti-
fed, If it'is at the human level, we
have to see whether there ig any ele-
ment of sabotage. If it is at the admi-
aistrative level, theh the Kaftiray
‘Poérd ‘has to own resporibility. The
‘Poard cOnsist§ of experts’ who are
wipeffeniced pwople. It things® sre
going ~wrong ‘st rtiieir Jevek thiy hate

(Amenginent) Bill
to own it and not hold up their hands
and say “after all, accidenty do hap-
pen”. Then, if the accident takeg place

‘because of the indifference of the

workmen, we should not slur over it
either. We have to go into the entire
question, and set things right.

Coming to trade unions, it is not
their duty only to fight for the rights
of the workers. Certainly, that is their
first responsibility. But, at the same
time, it is also the duty of the trade
unions to see that the workers give
better performance and they are proud
of their own performance. In a coun-
try which is developing all of us have
to pul]l our weight together to see that
our country progresses. If we fight
amongst ourselves and if we work im
this slip-shod manner we cannot pro-
gress.

One word more and I have finished.
After the strike of the 19th September,
this Bill has come. In fact, it is the
result of the strike and the trouble
that occurred during those days. The
situation js no doubt a difficult and
delicate one. I would appeal to the
railway authorities as well as to the
workers to close this unhappy chap-
ter. Let there be no estrangement or
ill-wil] among them. The sooner it is
over the better it will be for all con-
cerned. I know the feelings of the
workers. A lot of them have come
to me repeatedly and said that they
are sorry for having been misled into
taking part in the strike.

SHRI GEORGE FERNANDES: Non-

‘sense.

SHRIMATI SUCHETA KRIPALANI:
There is no point in getting agitated
and repudiating the truth. 1 also
know the workers. There should be
better relationship, better rappart
betwesn the workers and the, autho-
rities. How you have to achieve it,
it is for you to decide.

Then 1 come to the point which
Shri Piloo Mody also raised. We do
not want to give_some categories of
workars a8 in essential services 100
MUk’ of lbérty -in' the mstter~ of
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m:ke-.‘-mt is- understandable, But, -
. then, when we seek to restrict their

" freedom in the matter of strikes, we
‘have . ‘to see. that the

For i.stance, if there is any point of
.- disagreement in the Permanent Nego-
:tiating Machinery, it should be refer-

red to arbitration, I want to know’

from the railway authorities now
many such cases have been referred
to arbitration since 1956. If that
machi. ery does not function properly
and there is discontent in the minds
of the workers, a time comes when
they take law into their own hands
and then you come out with a harsh
legis'ation. We do not want harsh
- legislation; neither do we want the
workers to take law into their own
hands. Therefore, gricvances settling
machir.ery should function in such a
way that the grievances of the workers
are settled expeditiously.

OMen promises are made but even
then things are not set right. I know,
there are hundreds of caseg relating to
salary etc. which are pending for the
last four or five years. Cases like
salar - of a man who officiateq in a
higher post, unpaid wages, allowances,
TA, Ov-rtime, etc.  Why can they not
be put right? Why can a special body
not be set up to clear all the arrears
so that at least one legitimate point
of grievance is removed?

Recently the Home Minister anno-
unced the withdrawal of termination
notices from 44,000 temporary émplo-
yees. I wauld like to know whether
you have tried to find out actually in
how many cases those notices have
‘been withdrawn? I am to]lq that the
‘local authorities are not withdrawing
thom ~nd are not reinstating them.
They are out to vent petty revenge on
the wotkers ang it ‘is vitiating the
atmosphere,

,. 'Q-n aertnn tblm are t.hw.hum
Iy dong. In a place like Pandu in
Assam,. whigh. is A Buge railway ares,
;,ooo yarle azound the administrative
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“‘workers residentia]
v negotiating '
- .machinery functions properly and its

decisions' are speedily implemented.

‘people due to this.
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building has beéen declared as protect-
ed area. Within that area they: have
. accommodation.
‘Untol hardship is being felt by.the
. It I am wrong,
you please correct me. L

SHRI DHIRESWAR KALITA (G)au—
hati): Not wrong; you are correct.

AN HON. MEMBER: It is the State
Government.

SHRIMATI SUCHETA KRIPALANI:
Even if it is the State Government,
it must be put right.

Then, I am told about similar situ-
ation in Izatnagar in UP. As far as
Assam railway workers are concerned.
in that dangerous Naga area when
cvery day railway traing were being
blown up, railwaymen worked and
showed their loyalty and courage. If
you give them confidence, you will get
loyal service from them. Why has this
becn done in Pandu? If it is a source
of irritation to the workers, it must
be removed. 1 am deliberately mak-
ing out these few points on behalf of
the workers.

1 want to make a ]ast plea. There
are two demands which to my mind
are reasonable. You have after the
strike dismissed the temporary employ-
yees and suspended the permanent
employees. Why not suspend the tem-
porary employees also and inquire into
their cases? Secondly, many innocent
people were arrested or came under
penal action though they were just
passers-by. Why not carefully scruti-

-nise these cases so that nobody feels

that injustlce has been done"

© While' I suppon the Bill, I also
plead with you to temper justice with
mercy - and *. redress  all the jlltt
mevancu ot the workers o

sam J. M. BISWAS - (Bmkm)
Jlr Chajrragn,- after hearing the hot.
Member, Shrimati Suchets-Kripalend,
a¥ legst [-have come to onk conclusion,
4has sometimes: te dead with a subjecs:
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6t which lomone i3 not aware is a
very dangerous work. She started by
saying that she wag connected with
..Aame :labour erganfsation; " that  ghe
...enew  labour’ problem very well’ .and
..ube. ventured to- speak” gbout rallway
..labour. She tried to speak about some
.af the.railway prob!ems also. I think,
_#he might know many thingg in this
world. but she has no ideg about the
railway. workers and their problems

So far .as this Bil] is conterned, I
would like to say a little elaborately
what Shri Piloo Mody has said in one
word. I am reading only a few lnes
of scction 128 of the Indian Railwdys
Aci, 1890. This section says:—

“If a verson, by any unlawful
act or by any wilful omission or
neglcet, endangers or causes to be
endangered the safety of.any per-
son travelling or being upon any
railway, or obitructs or causes to
be ob‘slructud or attempts to obs-
truct any rolling stock upon any
. raxlwny he shall be punished with
impr'sonment fer a term which
may extend to five years”.

So, the rule is there. Shrimati Kripa-
lani savs that there might be a rule
about ce:rtain other offences but there
ig no rule about obstruction. The hon.
lady Member did not care to read sec-
tion 128 of the Indian Railways Act
which has also preventive’ m~asures
against obstructions.

Not only this, regarding the hours
of duty of railway workers, {re ad-
judicator’'s award gavs that a member
of -the running staff will normally be
required to do dutw ‘for aight hours
but 'in- case of an emergency they
may be -requited to perform more
houry of duty that is, up to 10 hours,
after which they can demand for re-
lief. Now, according to the' same
Award the duty houré ‘shébull be
counteg from wheel-moving, The rail-
way administration invented a - flaw
there. Thev sav that the wheel move-
ments should be counted f-om the
time when - the train starty from the
station. But, m, ﬂn dﬂnr d
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a steam engine i required to ar
for duty about® tvfo ‘houirg ‘bo’o:gp:he
_time; the Wata:is-ordered to- move,
. Shmllr.ly the: guard appears for duty
;much before ‘the-time the .traim *is
. ardsred to..move.:If the train starts
8 or 4 or 5 or even 10 hours. late, ai-
though the driver will have w re-
_.main on-duty:in the engine and the
guard also.will have to be on duty
yet their duty will not be counted for
demanding relief, ,

From the side of the All-Tndia Rail-
waymen's Federation and from the
side of the Railwaymen's Union, we
also demanded, “If you want to
count the duty hours from the de-
pa.ture of a train—the train means,
according to general rules, an engine
or any other self-propelled vchicle
within the track—then why doa't
you count the duty time from the
tim- an engine comes from tat lo'o
shed?” They refused to ag.ee ¢o that
suggestion. I know many Members
wil' speak on the subject, But the
unfortunate thing is that those things
are not known to this House. Those
chapters of railwavmen’s life ave m
the dark. I can show you from the
records where after 13 or 14 or 15
hourg continuous duty. in the sum-
mer geason, in the steam cngine tired
of remaining in terrible heat thc¢ dri-
ver has asked for velief or if a driver
has stabled th~ train not getting the
relief it is not that he has desertad his
dutv he has been nunished. He xays:
“T have been working for tho whole
night. I have comvleted 15 hours duty.
I want relief.” But according to the
administ-ation that is a severe uffen~e
on his nart. T can show thousands of
cases where running staff after 12
hours duty for stabling traingy were
put under susoensionc and thelr in-
crements were stopped.

SHR], DHIRESWAR KALITA: Now
they will be jailed.

" SHRY J. M. BISWAS: Now, thiy
mendm'm glv-- them_ the powe= to
put ther in fal. as_myv hon. friend,
!\yj ‘Dhiréswar Kaijta rightly pofted
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-out. They are not happy by piacing
them under suspensions; they are
not happy by stopping their inc.e-
-ments; they are not happy by taking
other penal measures.

There are the Establishment codes
-and there are the scrvice conduct
rules. What Shri George Fernandes
~mentioned, even the Railway Minis-
_ ter doss not know, If a relation of
the railwayman, it the wife of the
railwayman, is supporting a poiitical
party; or becomes member of a poli-
“tical party acco.ding to the service
conduct rules, the railwayman, like a
‘C.1.D., will have to bring the matter
to the notice of the railway admi-
nistration. Such a system is there in
the Railwavs. There is nobody to
look after that.

16 hrs,

After the railway accident, we
semetimes find tears in the eyes of
the Minister. I want to know from
them, through you, Sir, whether those
‘tears are crocodile tears because they
themsclves, by this time, have elsc
come to know what are the real cau-
ses of the accidents. I can show you
the t'pe of cases where the running
staff even after 24 hours duty at a
stretch, were not given relief. Now,
according to the existing rules, after
“10 hours duty, he can demand relief
angd stable the train if the relief is
not available on completion of 12
hours duty. He is punished although
‘acco-ding to the rules, on completion
-of 10 hours dutvy he can demand re-
lief. According to the rules, he is
authorised, h» has been given the au-
thoritv, to ask for relief on comple-
tion of 10 hours of dutv and on com-
pletion of 12 hours of dutv if the re-
“Yef is not available. he is authorized
to stable the train. But even for hav-
ing stabl~d the train aereording to
that rule, thev have heen nunished as
I mentioned. Now, after this amend-
‘ment, even after comnietion of 12
-or mo~e hours nf duty, he will not be
‘permitted to stable the train. The
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only reply from the administrati
wili be, “There is no reliet; you wil
have to take the train to the dest
nation”. It does not matier to then
even if the t.ain meets with an &
cident, and if the driver dies, 1
say; in this House that his wife wil
not get even the little amount ¢
money which the wives of railway-
men are otherwise entitled to get;i
this amendment to the Act is aceepted
it will deprive the family menq
bers of Railwaymen even of this litlk
amount, The Britishers establishel
the railway system in this couniy
and they ruled for so many years |}
is over a hundred years since th
railway sistem was established The
Britishers did not feel the necessity
to bring such an amendment to th
Act. This Congress Government hz
also been in power for the last 2
years. Even in the year 1960 ther
was a strike, and the Railway skf
under the call of the Union, unde
the call of the Federation, strut
work in 1960. But the then Prime
Minister, late Shri Pandit Jawaharld
Nehru, did not feel the necessity b
make such an amendment to the Ad
But now his daughte~, with Mr. Poo-
nacha, Mr. Parimal Ghosh and othe
corrupt bureaucrats in the set-up i
feeling the necessity to bring surha
dirty, undemocratic, nasty amené
ment (Interruptions). After 21 yeas
of freedom. if there had b-en a ruk
if there had been a law, reducing the
dutv hours of the running staff, we
would definitelv have appreciated
that. But this Government, instead o
enacting such laws which can giv
relief to the people is trving to bring
this anti-peonle law by which they
want t{o butcher railwavmen. This i
a conspirary b this Government t
keen the Ordinance, which was a
illegal child. living for ever:. ther
want to kesn the undemocratiec Ordi
nance alive for all the vears to come

There have bheen strikeg in other
commtries also. In the USA there hav
been strikes: in France the other day,
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there was a hlg strike; in Italy, in
England, in Japan, everywhere there
have been gtrikes in Railways.. (In-
terruptions) in France, the workers
not only struck work but also cap-
tured the industry. But even in that
situation, they did not promulgate a
dirty Ordinance like this. The Rail-
way authorities in France or USA or
England or Germany did not feel the
necessity to take such an undemo-
cratic action to curtail the rights of
the railwaymen. To strike work is a
legal right. There was a strike in
1960 in this country also. When Gov-
ernment heard of this 19th Septem-
ber strike, they got nervous and they
perhaps thought that after the pro-
mulgation of two special Ordinances
in the Railways, the workers, out of
fear, would not participate in the
strike, But the unfortunate position
for them js that ten lakhs of Central
Government employees, facing such
an ordinance, participated in the
strike,

Sir, after the strike what has this
Government done? I would like to
mention here, with your permission,
about one incident at the station
Kalka {n Northern Railway. 1 had
been to Kalka Station the other day.
I will give you a few instances where
the police broke open the door of the
railway men and entered their houses.
Here is a joint petition signed by
about 600 Railwaymen which has
been sent to Shrimati Indira Gandhi,
Prime Minister of India. 1 am quoting
from this Joint petition and 1 am
going to place it on the Table of the
House. In this joint petition, there is
one case of Shri Prem Prakash. His
quarter No. is 255-H. The police
broke the door open and entered the
quarter. His mother and his wife were
severely beaten up and made naked.
‘There is another case of Shri Laksh-
man Ram, quarter No. 246-A. The
door of the quarter was broken; the
Police entered the quarter and had
beaten the inmates severely while
they were engwged in cooking their
food. In another quarter of Shri

2371 (A LSD—I1.

"a political colour,
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Ram Dass, quarter No, 244-B, the
door was broken and he and his wife
were beaten up severely. Sir, in one
quarter, it is very intemtm‘ to note
that they found nobody. They found
one buffalo. They beat the buffalo
severely. In another quarter, they
beat a dog. From their attitude it
appeared that the police were ada-
mant to beat whomsoever they came
across. In a station like Anara and
Adra in the S. E. Railway, what did
they do? Sir, the wives and children
of railwaymen came out in a proces-
sion, a procession of 5,000 people, to
rejoice the victory of the success of
the strike on the 19th September at
Adra. But what did the police do?
The Police made bruta]l teargassing
and lathi-charge. 48 people were in-
jured in Adra alone. Five ladies were
injured. One lady, Shrimati Sudhan-
shu Bala Bhattacharjee the eldest sis-
ter of a travelling ticket examiner
was geverely beaten up. There were
three fractures on her hands. Her
hands are still under plaster. There
is another railway employee by name
Amaresh Chatterjee, Guard, Anara.
He sustained head injury resulting in
18 stitches in his head, Sir. This is
the behaviour of the police towards
innocent people in this gtrike of 19th
September. After all, Sir, what was
the reason? What was it that they
demanded? According to the agree-
ment, you have to set up a joint con-
sultative machinery, If there was dis-
agreement between the labour and
the administration in the Joint con-
sultative machinery on any issue that
matter will be referred to arbitration.
That was the agreed formula. And
when the question of merger of D.A.
with basic pay, full neutralisation of
the rise in the cost of living index,
and the demand for need-based mi-
nimum wage came up, and these were
not agreed to; hence the labour lead-
ers demanded that this issue should
be referred to the arbitration. And
that was the only thing. But this Gov-
ernment not only failed to refer the
issue to arbitration but also gave it
as mentioned by

Shrimati Sucheta Kripalani and that
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is how it came when this Parliament
was not in session this ordinance was
promulgated, like an illegal child
taking its birth. All these things took
place. I say that they have got
thousand and one rules to cripple the

railway employees. 1 have talked
with some railway officers. They
also started laughing after hearing

about these amendmecents. What is the
good of making another enactment
when we have so many rules and re-
gulations already which can easily be
employed against the railway em-
ployees in case of any lapse.

What is the need of making more
laws and more enactments? 1 would
request the Ministry» of Railways
through you to consider that this is a
superfluous Bill because all these pro-
visions are there in the Indian Rail-
ways Act; all the provisions are there
in the Gencral Rules, in the Railway
Establishment Code and Service con-
duct Rules. This legislation is, there-
fore, superfluous and unnecessary. It
only shows after the last general
clection that the Congress Party, have
been isolated from the people and
after seeing the successful strike of
19th September, they are afraid of
the workers, they know that the
workers are not with them, and out of
fear and with the desire to retain
their power in the ¢ ountry, they have
tried to take help of the police, lathi
and all these antipeople, antiworking
class laws,

Shrimati Suchcta Kripalani has
said that the public does not support
the 19th September strike. Agreed—
let this legislation be circulated for
public opinion. I throw this challenge
that if majority of the people Sup-
ports this bad law I will bow down
my head to this Government and go
out of this Parliament and never
come back here, Let Shri Poonacha
accept .the challenge and do the same.
Let Shrimati Kripalani stand up and
say that she is prepared to accept my
challenge, ‘
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MR. CHAIRMAN: - Shrimatj Tar-
keshwari Sinha: A large number of
members want to speak. If Members
will be brief and avoid repetitions, I
will be able to accommodate many
hon. Members.

SHRIMATI TARKESHWARI SINHA
(Barh): I will take only 10 minutes.
I am glad that the hon. Member who
precededq me said while summing up
his speech that there are many rules
and regulations which are quite
cnough to take te entire situation in
hand. That means the hon. Member
has already agreed that the laws res-
training railway employees for vio-
lating basic proprieties and for trying
to sabotage railway property are there
in other legal privisions. Therefore,
the contention of the hon. Member
who has moved the Resolution does
not stand.

SHRI J. M. BISWAS:
was enacted by
1890.

This law
the Britishers in

SHRIMATI TARKESHWARI
SINHA: The hon. Member had the
unique prerogative of getting 35 mi-
nutes, but he wants to deny me even
10 minutes,

According to the hon. Member, the
Railways have got the authority under
the Indian Railways Act, (9 of 1890)
in which all punishable offences under
the Act have been legislated. These
present provisions are only adding to
some of the provisions which have
already been made. Neither 100A nor
100B therefore violates article 14 or
19. Article 19 (1) (b) gives the right
to assemble. peaceably and without
arms, but article 19(3) provides:

“Nothing in sub-clause (b) of
the said clause shall affect the
operation of any existing law in
so far as it imposes or prevent
the State from making any law
imposing, in the interests of pub-
lic order, reasonable restrictions
on the exercise of the right con-
ferred by the said sub-clause™



321 smmm Res. AGRAHAYANA 4, 1800 (SAKA) Indian Railways

Let me give an example. If a
railway servant wants to paralyse
the running of train, or members of
the public start squatting or picket-
ing on the railway track, is it not
proper that they should be brought
%o book under the law since it is in
the interest of the public. Public in-
terest is not only: the interest of the
employees? Therefore, if the interests
of the public are affected, if they are
put to inconvenience, Government can
put adequate restrictions by law, and
therefore it does not violate article 19.

SHRI S. M. BANERJEE: Now
there is no need of calling the Attor-
ney General,

SHRIMATI TARKESHWARI
SINHA: ] am very glad that the hon.
member appears sometimes very rea-
sonable person. Whenever 1 get up to
speak I am sure I can convince him.
I am glad the hon. member seems to
be saiisfied and does not now de-
mand the calling of the Attorney
Geéncral. I am grateful to the hon.
member for his observations,

Shri Biswas quoted certain rules,
but I would like to mention that
section 131 of the Indian Railways
Act already contains a provision au-
thorising railway servants as well as
officers to arrest without  warrant,
persons guilty: of certain offences
under the Railways Act. The new sec-
tions 100A and 100B only seek to
amend that provision to include some
more offences which are going to be
brought under the law. Therefore,
the contention that article 21 is vio-

lateq by this provision of the Bill
also does not hold good.
Apart from the above, section 58

of the Criminal Procedure Code gives
this freedom to any civilian person
to arrest another person if, accord-
ing to his view, he commits a non-

‘bailable or cognizable offence. If that

power is available to the ordinary
citizen of the country, it is very much

322
(Amendment) Bill

available to the Railway Depart-

ment,

Apart from it whose interests are
we talking about? 1 can understand
trade union interests being preserved.
1 know that Mr. George Fernandes is
a very important trade union leader
in Bombay, but does it mean that he
does not allow the factories to run?
He does! Most of the industrialists
are his friends—not that they exploit
them,—but jn any: working arrange-
ment betwecen the employer and em-
ployee, a certain understanding can
be reached, a satistactory under-
standing is a possibility. Mr. George
Fernandes himself is a trade union
leader. Therefore, I do not under-
stand why the trade union activities
should always be brought into the
purview of the political manipula-
tions. Therefore, while sympathising
with lots of demands which have
been made in this House in regard to
trade unions—I have also worked @
little bit in the trade union move-
ment, 1 know the genuineness of
their cause; I think George Fernandes
does not believe in going into other
people's history, he is only interested
in his own history—I would like to
submit that there is no point of differ-
ence so far as the demands are con-
cerned. I do not have any quarret
with Mr. S. M, Banerjee or Mr.
George Fernandes that some of the
working conditions of the railway
employees should be improved. My
quarrel is this. Why are they making
this as a political issue. It should not
be made into a political issue,

SHRI RANDHIR SINGH: That
suits them.

SHRIMATI TARKESHWARI
SINHA: By making them power in
political chessboard, we are not help-
ing their cause; we are only obstruct-
ing their cause. So far as the point
raised by Mr. George Fernandes s,
I agree the conditions of the railway
workers must improve, but in demo-
cracy we have not been given the
right of might. We have been given
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the right of negotiation and also the
right of peaceful strike. Peaceful
strike does not mean obstruction. You
can strengthen your demand by pea-
ceful strike, But I do not think when
talking about the trade union move-
ment in this country or in the other
parts of the world, one can say that
the other trade unions which are very
strong trade unions like the Ameri-
can trade union or the British trade
union ever go and provoke them-
selves to the extent to damage the
railway property or damage the in-
stitution in which they are working.
So many strikes have taken place—
seamen’s strike, transporters’ strike
and so on but not one of them in-
dulged in burning of buses or other
things. Who is going to plead the
cause of the doors, windows, glasses,
railway track and batteries and the
like. You do not believe in pleading
the cause of the inanimate. Members
of Parliament should realise what an
amount of damage to the railway pro-
perty is caused. Nobody protests for
the doors and windows. Damage to
the property can go along with great
indifference, with great negligence.
This does not help the trade unions
in spite of your right to strike, right
of the trade unions, to legally or law-
fully conduct their affairs. They
should see that they create this obli-
gation that the railway property is
protected and is maintained by the
leaders of the trade union. But I do
not think Mr. George Fernandes can
take give the guarantee on behalf of
his fellow friends in Calcutta—His
Party does not believe in that—Even
other friends who are sitting by his
side, can they give this guarantee.
Can Mr, George Fernandes give the
guarantee that they will never prac-
tice arson and looting and all these
sort of troubles that are going in the
country will be prevented by the good
offices of Mr. George Fernandes.
Trade unions and the trade union
leaders have not been able to pre-
vent this kind of harassment and
this kind of obstruction to the rail-
way property.
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I would like to bring one instance
to the notice of the hon. Member. On
19th September 1968 at Pathankot im
the Northern Railway a mob of
thousand people consisting of large
number of railway employees took
away the firemen of the train and
prevented him from work. Is it an
obligation of the trade union move-
ment? Another instance I will give
that in N.F. Railway on 19.9.68, the
loco staff at Jalakdhari was assaulted
and forced to leave. I would also like
to mention that the Chief Engineer
who has nothing to do with the arbi-
tration of the trade union wages or
the trade union rights was going
back home from the office. He was
assaulted and the accounts officer was
also assaulted by the railway em-
ployees. Is it the obligation of the
trade union movement?

Sir, like this there are hundreds of
examples of the railway employees
assaulting the superior officers, ghe-
raoing their own works manager, de-
puty manager, and so on, and some-
times keeping them locked in a room,
so much so that sometimes those offi-
cers had to run away through the
backdoor. It ig on account of Such
things that this Bill has been brought
forward. The large-scale destruction
of the railway property in which the
railwaymen, and sometimes the rail-
way drivers connive because of the
bad influences they are subjected to
and the wrong type of leadership.
Now, I should like to refer to your
own State

MR, CHAIRMAN: You must con-
clude now.

SHRIMATI TARKESHWARI
SINHA: I am coming to the last
point. 1 am going to refer to your
own State, Andhra Pradesh, and then
to Bihar, West Bengal and a few
other States. The loss to railway pro-
perty due to agitations was Rs.
23,55,000 in Andhra. Owing to the stu-
dent agitation in Andhra Pradesh,
the losg was Rs 21,000. Due to anti-
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Hindj agitation, the loss was Rs. 1
lakh. In Bihar, owing to the Patna
student agitation, the loss in April,
1965, was Rs. 3 lakhs. In Kerala,
owing to the food agitation, the loss
to the railway property and damage
to the railway property was Rs.
74,630. In Madras, owing to anti-
Hindi agitation, the loss was Rs. 57,
lakhs in 1965, and Rs. 19,82,000 in
1967. In Maharashtra it was Rs.
.64,000. In Punjab, the loss in 1966
has been Rs. 66,000. In Uttar Pra-
‘desh, owing to anti-English agitation
elsewhere it was anti-Hindi agitation
but here it was anti-English agita-
tion—the loss was Rs. 4,680,000 in
November, 1967. In West Bengal....

MR. CHAIRMAN: Please conclude
your speech now. Do not put any
further strain on the time.

SHRIMATI TARKESHWARI
SINHA: Last but not least, in West
Bengal, the loss was Rs. 65,43,000 in
1966. If these are not the causes for
bringing forward a Bill like this, then
what other reasons will be there to
bring forward such a Bill?

But I request that mostly the Gov-
ernment should bring forward Bills
and not ordinances. This kind of
ordinance is not a healthy feature for
parliamentary development, There-
fore, in future, the Government
should seek to bring the Bills or re-
solutions in a proper manner and not
issue hasty ordinances.

Before I sit down, I would only like
to repeat what Shri George Fernan-
des has said about the trade union
leadership. I would like to quote him;
he said that the Railwaymen for
instance must be told in simple lan-
guage that through one united orga-
nisation they possess the capacity to
paralyse the country, and those with
the strength to paralyse the country.
might as well take on the joh of run-

ning it. Jf he publicly says that one -

can paralyse thig country by a wrong
direction of the trade unfon move-
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ment, it is not necessary and desir-
able for having this Bill to see that
his slogan does not materialise and
come true?

it wret s weaw wREy,
A wray qarar | &Y w1 fr ag ax
T Ry & 2 9T and § ) 8 wwry
gz W fagr § 1 & ag weat § fe g
T |
MR. CHAIRMAN: It is all over.

She has given a major portion of her
attention to your speech .

SHRI GEORGE FERNANDES: I
am really flattered.

st growm  (wwrET) o awfE
g, & ff ST GO § M 7Y
I A & foy W) T Ay &
faw 1 qanfawa v & fod qw
gATE | AfeT Wk aefreren & Jur fis
greq ®r awfesr & wrfge @ar &,
gATAT qTgE *1 faer qrw @) v Ay WA
TRATES ¥1 ZIHT TF T & qouT
ag g
T TTTH *Y e § 7 wfar W g
72 ¥ A 9 ag A R dqre v g

gumfa #AEET, ¥2W WA 9T
srgfeaa wYT gRToETT BT AT wAny
ey W AT AT ¥ qgrewT ate v
AT AT AT T8 {ORT A Qi
* fa® dwm & fad 1 4 fer ame onfadw
) g § qg $THT T A7 4T 7 fack
wegtcaa %1 9 frar §, 7 fadk aoamar-
Tt agferae w1 woge fat §, o fadk
agreat afdt ¥ AT w1 qTOY
whwifeal & g7 £ el § far § afep
ot I &1 oft gy fear 1w
T %Y faod dw # aqgl arw
a1 f& qarel gyaw v AT §,
afer g frw o) ag 39 v & o
aff A1 @Y, ww o faw oy oré ¢,
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oq AN T9 ATEAR ¥ TEEATER arer
LICE A

awrafa Wiy, Ty § 1 AT A
AR AATAHA A 19 famra %1 ggare
FF ¢7 T w7 %1 ufoqat 39 |
& o arg wgAr 1gAT § fw 7 e
HHATY AT FEATH 7Y 8, T @Ay
FBATS AT §, AT ATET g7 AW W
arad % fp 7 31 Ay a gare sharey
fagit  gsara A @ Yo7 gl &
LI CHE RS DR G FARE i Tl
3 & fadaR aew<i TR W ¥
qZER & WAy frar qr gz WE ¥
afewmE Fham & famst, gy
¥ a¥ 747, @Yo Ardo To gfg ¥
afcy audray ward a1 g §, fow qarer
7g 71a1 & fr 7 gy ¥ oy woraw
*qt g ? gwnfa 9@eg, grg qram 5§
ATEY, TF 7T g TF FHT %( fgers
nF QT AT 91, AT T2 F2AT & 7
qETE F ARTAT ATLT WwZAT ET 04T E,
AT I5AT ¥ 9= ) WAT, gafaw &
AR FY frard A w17 40177 39777
FHT AHAT T T WITRD AT F AT 1 OF
TIH GHIF qATAT #, 92 a2 fzard &
ot ®79 NAT 91, UTT I FT THAT 3
f& wer wamr grnar §, # ary vy A
Tz ytn qET & 9\ AT FaT gy
afes 0w R THAN T R/ T
wIq KA1 E, & F1 A9 ¥ wH
FWT 3 TF AHA F IF AT FT {9
qEET & gAY g A % qwar fw
wgrt ay 7 §, AL a=AT w7 AW Ay
g, ww W A ATy gl
AT, QAT FHAT A JAFT AT Y AT ALY
A | @ GATHAT T FoHTomHo
¥ wfy waAy wtai WY qopTe & SR
var, AfT FTHTT A 37HY Y WA
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AT FTHTAGT AT § A T AT
F a0T 91T F9T THAT T JrAT

%5 9 &g 764 3 f4 7 qwEdr 2,
ZYATH F7 F 29 FT AFAH AT I02A
%, afsa DrafE g9 98 wrefagi 5
Y 7 £, 39EY 2wwfe g7 0w A
FAT AM8T | 1965 ¥ A qTfEETA X
ZaaT fwar ar, wesrg w70 7 for &3
q, wfases & =10 96 § &5 g4
FHATY 97 & QrmTe 97 Hrera g
TEIA & ATH YA I O gaAr arfygy
A1 47T 78 @, BT F1 ATATH TEAT 72
99V 07 7q FFA AT ATAF, A fEw
w wrer w7 fwar qi, afex w2 &+
FAAAT 7 79T 07 Fafa o 47
I 2w ¥ wfx I3FT A o7 o FeAr
IrF AE § | AT T IAAY 417 F7
T ATAAT, Weré nATI Qg w1
17 F7A F A1 AF AT §, AR
FIM X1 aTA £73 F AT AGY ATAAT £,
I3 AF JATALA ¥qT F7 ¢ qIAQT
FFT AT T GEATE | e aa
qZ ZYATA TN AT F9 § AT 77 [IHTT
AL ZTUA T ogaAa ¢ fAy o
griery AT £

1634 hrs.

[MR, DepUTY-SPEAKER in the Chair]

qurfy wgra, §F oF wafa
Ffrg g qar st § fw fom e 1v60 &
TEfEfE ey &1 aTer @, TR
orqaTew F Afeq fagqr ar, yo ¥=7
owme & 2w & wreufa 3o TEE
SaTE AT 4 | o TTHTFET IAWT
wg wifefNdT w7 3 & | EIET q®
wifey & qX ¥ q¥7 3% 1@ 0,
afen IAR 39 CEHAT Jrew §Y v
wOX AT IH WER T TR FA ¥
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Wﬂ&m 1 afww o o foa &
Trew ¥ foir oq g™ A 7@ w4
w7 e %7 fear $T v Y AT
=, famm 37 AT w7 T FTT
w1, faad gy 198 & we §, 3ad
fret g feqrédre ¥ agt w3 &, wa a7
IIATHZAT GIA ITX TEAT ATFET F |

g wifed= % wqr 2 7 ag oW oY
Ty aerere ¥ fomm aw § agre
A& feqr @1 qwaT | s $T R
RUF 9T ATo 19 FT A€ 6 T TOH
%1 gfraw & SO AR =M 9
ot | 3w g @9 e a9 fw
TR FgT——""wwg7 e feEm fammarg 1
TH AT F1 qAq & 7@ 97 ow ey
aufreivesr IE gfow s 3% ATq
qfsm € dr 3w & T I
¥ g waforgi &Y avz 7 37 qE0 A7
freAr w foar | w7 & qo1 fr wav T
@ T 7@ RATIH F1 fieT T ar——
A1 81 fafaree Arga wga —faedt o
A# drer mar | wraTey £7 YWF 2T
&7 FEAT AT FITTF q7 AT ferdr AATe
g1 | w7 #7 7971 f& F@1 A W 7 AT
I wara feqr—zw gEaT 97 o
THY g A 7 gErg A & fAg dure
g #few e At 7 <fr=i oY g7 ¥
o T AN AT WG AT AT )

16.35 hrs.

[MR. SPEAKER in the Chair)

ATe 19 %1 qZ 6 ¥ MY T
WY F HIH AT W AR
ATEA ¢ & T 7 wd | T T 0%
awg-wd et a1 faew A '
T 97, I8N qga § fewww w7 fear
a1 fe & af w1 v Al g, e
woelt A A T qT W | Wy e
TT T AqT IWA Aw (faA & AR ww
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21 T w7 s arér 1 o WY, yewc
® T I@TEY | yeAT ¥ wgr— At
WAATHAT | A & AT AT AT WE
HTET 9T AT AT | YreA< A qferw &
w1 i vw sveT W | wfod ) Sfer
gfera 3 aome Yad: fs Saw) agt & gerdl
AT W uAwy & fE oqw o Wy
TETAT | JTEALT A HIAT &Y KT TN
o w1 wamar, fam & oy & o
IAET WTHT AR wT 1T o 9 e
AT A1 3 o wr 7w faar, SEw
a1z IAwY Eq 2T ok | gg A Ay K awm
THAT YT--ufE A ATEA 9T AT @
2AfET T/ I IHAT €T SRATH W T
AT AHTAT AT qFAT w7 Hfew o
gt fargr mar, af~% Im®1 A< fegr man )
7 wgr a7 v Swet pAfro ol
Z--AfeT Jw sEwre i N f
gfifrge oA A gt @ e
# Fomm | ¥few I dfaeimw
AT w7 gAY Arfga 1 & guE ar
¥ T GTHA REH @A ATEAT f—
rrdfe ma mmIT et @, 3w
T &% 7 o TgT a7 wAfAT %z war )
g A 3T & AT 7 AT F¥T w77 91—
i #1 dwe A o Jg—wT ax
3 I T -1 ArAet A7 7 3w
90 % wAT W1fgy @1 | TE gXre
gt & IFA JreAT w7 AT A wHA &
o2 w7 y1, A AMT 9, ww g5
qT, JIEAT K1 IAE AT ¥ Wgw @ fw
o% wTEHT A% ¥y gar 8, T oA A
ag et w7 A &fe gfew  gaer
g1 97 fs a1 werar | aw wew
O & WX I & FTHI T ATRA T T
T W | At T W g o & W
oy Ardy, yrew i arfr O ot ) & ax
wra arfawr v wwr g fe ay ol
& &% §, Y & iy v e e
e whfwas oAt aff s A



331 Sutubmﬁn AGRA!AYANA‘ ‘1800 (SAKA) Indian Railwnaye 332

(Amendment). Bill
mwmw] . N
@ R qreTry FRAE # ®A gwT, WA
ﬂ:‘;?“ e TS AT T T, AT I T A 4
wETt 41, faaey g woet SR a4
AT &Y T Tz ¥ gy g ? W MT # fay w@ 47 1 gfem A sE
& guwr T A¢ WgAT § AW WIS AWTE, A AT I@ @A H W
qiw wTEHY A wTeN g7 AT § WK e ¥ AT, I TSA! B AT W A A

wrEHfY agi qX ang % aU ¢ | F fiwme
oY w3 qu, agr o §4 9 FEY & g

LY | aTg § gfew ¥ 99 wEETT Ay
Ao fFat 5 g ag *Q1 f5 5@ agt

IY WY W7 ATHR AT FATATEATE | Y @ 91, 7 7 FE {5 IEw soav
g & W CHATES A I SRt & oar ) e qfE § ged e
¥ &FT R $% 9T 1 W IR A G fererar foram war 1| e gofeerd
® AwAT TR | ¥ BRAVYT FRATH T AT F WGE

2t fr 2 far qgX wiEl N fErd 3w
T ¥ AL ¥ agr T Y, AfeE qaE
T ATH FE I A wraT | F qATT
ATga T TGI ATGA & FgAT =rgal §

SHRI RANDHIR SINGH: Was he a
railway employee who wag run over?

SHRI SURAJ BHAN: Ex-Railway
employee. His name was Chetan

Das.

SHRI RANDHIR SINGH: Why

was he an ex-employee?

oft @ew 3T Ag e K qgET
He might have been dismissed
person forg awr § @AFPR ¥ WE
e fdfer w2 @ @, qfem &
agr 9 AT I fwar | AgE X 0w
sy ag o, forera 357 15-16 AT Y,
AT T A IT AT W IEQT W7 T
WX IEX Frogodto ¥ Hg X TH
Q¥ AT | IR TR W off, fouwo
o ® quE T AT wfgr
¥ Rogaodfto JM fiewTT *%
TR ¥, ¥ AT g , 3w afeR ¥
Iawr e & N A o ww
g T A A IEd U e s
Iq TN W A€ | it da o oy
e arw W gwETt 91 IEY I
|y ¥ IIT Ty, I IR ¥ AWy
oy Aoy w8y | oor T W AT W
wft e e & Sfer 5 wgT &) iy
v & e it T )

f& o9 e afvEfaw sFEEa
AfTY | gy @ G 7L a1 FFA
afew & fad S Ao 7 qgTT AT
& FE e §

WAk 7 @ oF g7 A fwa @y
aEATH § qHEEW A7 A 2@ o

st wegr ¥ T am ARV L X
TG Tl 1 gET W farewa & 1
, . (vaeva) . L,

A AN greF gk 9wk I W §S
& g 7w g AT A
A g § | R et gk o ag AT g
fr % ¥ oF arfe oere # m—
A fiF fro T¥ o ¥ T F—Fw oY
TR ¥ 19 arha w dgfax ¥,
ZEaT & wrtae A el o ¥, g fady
AT WTEA A Wy fegww vy ey v
I8 75 faar o & ¥ epfac )
s fr ol 1 Afew oo et WY
fie ey affat dvw ot & a7 o



333 Sututory Res. AGRAHAYANA 4, 1880 (SAKA) Indion Railways 3

M%mmmtniﬂiw-
AU FE ¥T OF ¥ 149 ¢ Formdl
g wa & gt ¢ fs wrc o el
48R A TTET IR o ¥ Qaw Iy
TereT L fagr oy | Y & qeAT wigar
g f6 wr Wd exfafrgue o o7
st # 1w a@ ¥ fave s @
T A€ T 99 &F H qHANT A § 7
A & AT WHATT A7 w9 7w
* W I wHwf ¥ @
zafae & wrod fragT s argar g e
W Ay WE Gefafrw # qefaw
fruz AT TMEY &, WA F o=
®Y qFTAT ATFA § aY BT W17 A} IS
gfy gt qifert e &
qEY | W Y arge fed go € -
T "HIY ®TH &1 A& q@ A 990
qET | IR ey o3 Al T
wferat @& W7 7 g *gr WY f&
¥o sAwfEl A Nfedw afww &
v Xfea foad Aifedy agd & s
2 X A, ITHT FAT FHL AT, ITHL WG
A2

o I WX ¢ fomwr gaife &
FgAT T g @ fF ¥ AR
o W AYYEE FEE § W
frra @ &\ & TR AT WiE wO
wrge § f6 omed Wk wE A W
geeraw A w1 oerf §,  war
forgy f& grare T % O AfeT 18
artra wY § 3Y T wT faar mar |
Y ag ¥ /0q AfgeT & 9 ¥0 gwr
3t ag oY frelt ¥ foit g€ a7 &
# 7g ara @ G § i A Wy
iy & far wiled=w W fasrom mr
o7 Afiry g feg v & toray o ar
e I frdg & ITwT I A ey
| ot Ay ¥ T WY o el
w= ¥ @ § fs wx A wivwd
AW ¥ g Ay Sy, A witford
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ag A Y e §, wdk av o 3y
QA T ¥ /AT § WA | wafag A
Y & frige & fie Wk & s oWy B
T & v & fa¥y wig wod qernie.
& a1q gedt w1 T wfea wifad,
o & fewmr § ot gy v gar ¢
I T AT o) aw & W@ fafe-
A fear § Ty awr Afed
TE &1 B 6 & fol qrow) fne e

T FF W OwTT A L, N agy ¥
T § ad wrer &)

SHRI R. D, BHANDARE (Bombay-
Central): Mr. Speaker, I have very
patiently heard some of the terms of
abuses used against this Bill. Al
sorts of accusations have been made
against the government for bringing
forth such a Bill which seeks to place
some restrictions on the freedom of
the railway employees, I am quite
aware that every law is aimed at cur-
tailment of freedom, liberty and in-
herent rights. From that point of
view any legislation which seeks to
give more power to the governmentg
should be objected to, if it interferes
with the freedom and liberty of the
individual. In this particular case,
what is the position?

I would just like to draw your
attention to the instances where ghe-
raos and bundhs were resorted to. My
learned friend, Shrimati Tarkeshwarl:
Sinha, mentioned some of the instan-
ces of how life wag made impossible
for some of the officers, officials and
even the workers, May I ask Shr}
George Fernandes, Shri Banerjee and
others, who are friends of labour,
whether such activities are trade-
union activities?

I will also place before you certain.
other instances, A  precarious law
and other situation prevails in West
Bengal from April 1967 onwards, It
has nothing to do with trade union
activities at all.

oft wre v : SYRree o gk«
w we vy @ & fe wopr dt



335

SHRI R, D. BHANDARE: Ii you
raise the point, 1 will certainly join
you in the limited sense of the termn
because nobody has any right to
break and destroy the rule of law.
The question is always raised by
some of the Communists more speci-
ally by Shri Nambiar, that since we
are sovereign we have every right to

Statutory Res,
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destroy sovereignty. I shal] never
.agree to that proposition.
The question is raised that when

the Railway Act was orginally pass-
ad in 1880 and the Britishers did not
feel the nccessity of bringing forward
such a measure, what compe!:s or
motivates the Government to bring
forward such a legislation which, uc-
cording to these friends, is a  black
legislation, a fascist legislation. 1
was, therefore, trying to quote the
instances of isolated bundha and
hartals on individual days, such as,
Bengal Bundh and Assam  Bundh.
Bundhg is a disease with which we

are aaffected. The opposition has
started this disease,
" When the language question was

raised, agitation was carried on and
the railway was the first casually.
Agitationc  connected with  other
issues, unrelated (o railways ut all,
have affected the working of ‘he rail-
ways and damaged the property of
the railways. May I ask, and tan wc
answer in all fairness, whether these
are affected. The opposition has
trade unionism?

We have to take into consideration
the present conditions and the present
.situation, The situation when the
Railway Act was passed in 1890 and
the changed situation under which
we are trying ta amend the original
Act have to be taken into considera-

‘tion by us,

I do not know whether my iearned
friends have applied their mind to
4he Bill before the House. This Bill
seeks to do two things., Firstly, it
seeks to penalise abandonment of
Taflway trains or rolling stock. Under
clause 100A this is sought to be pcna-
“lised, What ig there in it which can
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be characterised as a black Act? 1f
one is entrusted with the work -of
carrynig passengers -in a train a~d if
the train is abadoned in between
railway stations or if one interfers
with the railway lines, is iy not right
and roper on the part of Government
to give protection to the passengers
and to penalise those who are res-
possible for such an act? Thish is one.
very small innocent provision.

336

The second thing which this Bill
seeks to do is to penalise obstructiun.
That is under clause 100B. If the right
is given to obstruct, to picket aaj t»
stop running trains, and the Govern-
ment sleep; quietly, I think that
Governemnt is not worth the name at
all. If the Government is trying to
penalishe such jyn act, then, they say,
thix is @ black Act and this is a fascist

Act. Except these two  provisions,
there is  no third provision in the
Bill at all. Where is the fascist ten-

dency shown by the Govornent :a the
Bilj?

A WTH FEAYE : 3AAT g9 aIH
oTq T8 g a1 Far w1 wg qa fev
AT & W W A #7 # quAr
JFHAT |

»ft 7o fag © w9 919 92 " 4T
9T A% AY 5@ 7 THATATH ?

SHRI R. D. BHANDARE: 1 listen-
ed to my learned friend patiently. He
dealt with two situations prevailing
in the railway working, sucn as,
gheraos, this and that and othe: be-
fore issuing of the Ordinance and the
situation arising out of the 19th Sep-
tember strike, These were the tw»
main planks on which he was dwell-
ing for a long time.

So far ag these two clauses are
concerned, I do not think he n&s dealt
with these clauses, But simply said
that this is a black Act, this is a
heinous Act, this is a shameless Act
or this ig a fascist Act. In Parliament
when we deal with such a piece of
legislation, we have got to pay more
careful attention to it.
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Now_  Sir, we are giving more
powers to the Railways, 1 therefore,
want to make certain submissions in
this regard. The powers must be ex-
ercised cautiously and must be tem-
pered with justice, That is my flist
submission. My second submission 1s
to reduce the punishment that s
sought to be prescribed jn the 11l
For an obstruction, or even for
picketting, two years  maximum
punishment is prescribed, Should wc
not  make one yvear ag maximumn
punishment or penality? That is my
second submission,. When we aie
giving these powers to the Railways.
the Railways should nevey forzet the
prievances of the workers and the
grievances of the passengers. ‘There
are 40.000 1o 50000 temporary rail-
way employees. Can we have .nuch a
proposition in a civilised society, in
an advancing soriety. in a devloping
tocietv. where there are more thun
50.000 casual workers? I have had an
accasion to take a deputation of the
temporary workers in the  Western
Railway. Do vou know the repiy
given? The reply given was that thev
were casual labourers, How long can
they be casual labourers? What = ¢n'-
ious reply T should say, not casual
but callous reply? For 7 to 8 or even
10 vears, they were casua] labourers.

ot Wk FTOW : 20 AT J AR

T ATy 2

SHRI R. D. BHANDARE: Sinwc 1
am very moderate in my speech. I am
talking of averages, I am thankful to
t{he hon. Member for the informatio..

So far as passengers’ grievances are
concerned, they are ‘numerous’ tu
use a very simple word. Nobedy
botherg whenever any ocomplaint is
jodged at the Rallway Station or with
the Station Master; nobody bothers to
see whether there are lights in the
bogies or whether there is water in the
bogies or not, If we want to scek
powers, we must also pay more atten-
tion to the grievances of both workers
and passengers.

With these words, I support the
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Bill, and oppose the Resolution of
Shri Fernandes,

o o R T ()
=i wga, frew aw 9w o fawa
T UF WIH FTATH FT AAT EY @ A
AT H GO AN WTEE & qremey
*Y 47 fir wire W *yy § fr oy goeTC
ey g1 Iy AY ¥ wyy 97 e T
wgt Q@ 7 TV Y e g e
0w It & oewideT i wre
g uy # ft aw qE 9 fe oF axw
s Fgx ¢ fE e oy ey
w1 £ fr g figem T @1 qw A
F o7 FAEAS T ®T AT R a7 Oy
afgqr I 1 wEm AT AT ®R
giffears & fay s 2 e
# R g WO T woEE e
f 3 TR ETETCAT A KT ¥B w9
A 97 I9 T W 9 A7 a7 few
wr gz wm f& fedr a gfrge
T AT 4 ag WHW Y 9T 9 g7 i
FHIA GF77 €O & 7 AT GHT @ §
I T ¥ Az oeATEw W),
a AT 97 A A TR §, A
ATRATE T A4 ¥ IAET A G 907 |

s ag {7 1 9 fam7 w1 ot wem
v Ia  f& ow @9 A% weri
AT A T TE @, AT AT
T oA W% T TAT qEEE fear |
foeer *fez T W z Nfay, W
#1E T AR | afew ey gqgw,
gt 77 ATt ATH wAFOT Wy § frwg
s JEY ¥ wgh weAy A oy 59 §F
ofY famgr oY ager A, g IFY TwETH
fora WY iR w7 fe 0w f ofews
aweT & &t [ W e OF, %
qfesrw #we7 & o9 A7 & fear § qel
7 anfm & ot Ao qwEd W
w &7 wify ag gfran afewrs afew
wifre ¥ aveg # At §, e e T W
% w1 e fear &, e are &
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wm gew yafew ww feqr o
& g gra W §RR ¥ qer
wgat § i Wd duwedd F &
foeamm wwf g & 1 & fafred A
FLAT, 9 F F AGAT § ITHT AV aR0
w. Y § 97 qX A § fFaer & gar
o ARE ¥ oAEr wwEx W §
aifenite & Jwa< Aw W F |9 ¥ warEr
T ¥ 9 #9W I § gfay fE 9
10 arg Wi TEA I FT oI §,
IR T FENE AT Twa AE
dar A awT w0 A AT & A
A F) N ¢ 3y Gaesde
Foad ) & § g X gar famr
T Wi Tat s v G § wef
f*mm&umzm{l
#fer fag s W g fE
s IER AR e fn ag oifeanie
¥ e W AV W@ 7 A
WA B T ¥ 2T Wi 9w perfady
qifearite & ¥d 0 g fs wfax
10 ST@ ®§F1 97 T qgt WA § IF
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Y | A W A WO AR & AW X
wf ff iy gt ¥ @ wF@v
TR ¥ AT A ESE ¥ A AT
¥ I W, g & TEW Firg AR R
0T wd @Ry AR faami w9
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! 9w I T | W GATT AR
Y 1 FfAT FT 277 A O ¥ I§
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ag wiawe ¥ Wt q%ar a1 | AfFT qw
WEETT § o O {9 OF AT e
IY T IR F AT Sifgq @1 9@
Y AT W1 &% O § witRe oW
AT F N I K FAA w7 e
@ R

i AR offam & 9 & Qvm
WA ¥ yafant ¥ fow qedt & e
o & F s faar sk 9w AE
wY ae St IR W ¥ e e
N ) A @il T aggR Wt
¥ R g W sew fafet
qrfed ¥ a7z aTh% ¥ dY | IFN IW
ax 9g T a<g § arfaq v frar a
fe Wa qufm feem 2owe §
AT wwEw ¥ €9 T 9T @Y
fF o> et AHRT I wE A AT
¥ 3w Q¥ WX I T axg A< Y afww
" R E L AT wET & R g WY
gl N AT AW A AR
T T wifgy Wi IF 7 A wifge
W AT 6T HERIZ AT T 6 A
w6t & ot oy qwE fgw & A Py

ffeaa www Wi at #
uw ofers dwer w1 dvfew §
o w wgEE W dad dNW T
&7 amd ArAfy Rt W oW AR T
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A3 & g o ow Ay A
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YT ST A YA § A F fag
dar7 Wy § &fwa wr gz I W A9
fea qr g @ Fa g R AT @i
Y gt forede @Y Y S v & WA
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Fg i Iay HE¥ 720 4 177 qafew
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£ A Y gET X § 1w v ook
fewrr 3% ag ave vk e g% ot a R
AT /AN WY A A[T wrfe 7 ooy
#1717 ¥ fF umfo wYo &0 ¥ 147082
a9 3 w1 v foar, qw Ao WY
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F1 gfaT & I 7 AT W g
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™ W ¥ g O Wi, T AT § WK
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% W FY AN ¥ G $TIA T AE-
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Fogarfa W gy | € e arfiremy
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:rrtsu:’f ot wk, a9x ww ¥
@ ofefoos) fzaré 3@ &t arOw
HORT §Y W 98 oYyt garfar ¥
7% N fis 3Tk 7A@ ®Y g W & fag
wrg 7 Wt Az whd

x4 & g w41 ¥ qr W 7oy
farmee Y ¥ &Y 1 FX wgr @1 G X
for. et arar ¥ 1 TrAT g fior wORTT
w &% § fr ag mged & smaw G
# gy ¥ #ife xg o f few o
wT AT AgaT & ©7 7o ¥ ST Wy
w2 | wfY qeET N araydy & fas
fwqr a7 fix o) wwAT qTEY 47 ¥
AT GTX ¥ 300 WOT WIT WY
frar wqt #a fie xont wTpa ¥ wer fx
wg N7 81 AT At afew: g W 207
w¥ Prar war | Wiex e T g W
Wy ? g7l e ¥ o ow qgw A,
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Indian Railways
(Amendment) Bill

AT 7Y fawqr, sl 91 W wfas
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sl 21 a8 agaaw & 1
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g ¥ AHEAT qT9 FI F7 647 7
®HA T TG FAE | W AT ATET ¥
fis 7T g ¥waw w1 IF 59 fay, @
agt @7 T WY qid qUg A1 w1 7
T UF e ITEAT W YfewA &
IA FTATATE &1 I T9 @ § 630
¥ ¥ At s wifgq v 1 F wodly
A ® WK AT F At N wdw
woT g f frag 3T few ¥ @i fw
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Munde Kuriya da Jhund yara
katha ho gya Hakumat da chala-
naki thatha ho gya.

1s it a joke to run the Government?
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SHRI SAMINATHAN®* (Gopichetti-
palayam): Mr Speaker, Sir, on behalf
of the Dravida Munnetra Kazhagam,
I wish to express our deep re-
sentment at and protest against
the Indian Railways (Amend-
ment) Bil} which has been
brought forward by the hon.
Railway Minister, | wish to express
our deepest resentment and protest to
this measure at the outest, The reason
for this, Sir, is that there are certain
basic fundamenta] rights which have
been enshrined in our constitution,
which have been guaranteedq by the
constitution, but which are being
taken away by this measure. So
many lakhs of employees are affected
by this measure. Under the proposed
amendment 100A, if the employee re-
fuses to do the work he will be
awarded 2 years imprisonment and
fine of Rs. 500. Both punishments
will be given. According to the
amendment 100B, if a railway servant,
when on duty or otherwise, obstructs
any train or if he engages in a strike,
he shall be punishable with imprison-
ment for a term which may extend
to two years, or with fine w! may

*The original speech was deliveredin Tamil
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extend to five hundred rupees, or
with both.

Sir, if the Railway servants engaged
in  unlawful activities, the Railway
Act itself has got ample provisions to
deal with them. In the Nineth
chapter, there are already powers
enumerated to deal with which unaw-
ful activities and such powers are
existing already. Those powers are
quite sufficient to deal with such
situations. Therefore, these amend-
ments which have been brought
forward by Clauses 100A and 100B
appears unnecessary.

For so many years, so many lakhs
of railway employees have been
pressing various just demands, but
this Government has not cared to
redress those genuine demands. The
Railway Board and the Railway Min-
ister have not taken any steps to
redress their just and genuine grie-
vances. No steps have been taken
by this Government sp far to accede
to their legitimate demands. The
right path of wisdom op the part of
the Government would be to use
their goodwili and labour for const-
ructive activities and not to curb
their activities by more and more
powers being taken by the amending
Bills of this nature. By such
amendments, by such powers, no
sojution will be found. There is no
use of having such amendments.
There have been various amendments
which have been brought forward
from time to time. But I wish to bring
to the notice of the hon,  Minister
that is is only by giving considera-
tion for the needs of labour and by
enlisting their goodwill that they can
do things and not by curbing the
activities of labour by assuming more
and more powers. There are various
categories of railway employees, who
are working in the loco sheds, who
are working as gang coolies, ticket
collectors, station masters etc. There
are various just and reasonable de-
mands which have been voiced by
these and other categories of
workmen in the Raiways. Bat, it is
only the advice of the big burea-

i(Amendment) Bill

crats who earn thousands of rupees
in the Railway Ministry which is
taken by the Railway Minister, and
not the just and reasonable requests
of 'akhs and lakhs of ordinary rail-
way employees. Instead of thinking
on the lines of appointing a Com-
mission for the purpose of examining
the ways and means of avoiding
accidents and how to increase more
and more amenities for the travelling
public they are putting more and
more restrictions on the workmen.
The Railway fares are unduly high
and they are beyond the capacity of
the people to pay. In order to find
out how the fares could be reduced,
they could appoint a Commisssion.
The Commission may also go into the
matter of giving better amenities for
the travelling public and removal of
the just and reasonable grievances of
railwaymen, Their just gnd reasonable
demands should be taken into con-
sideration and needfu! done by the
Government for their redresseal.
Instead of that, the Government is
bent upon encouraging On the part
of the employees feelings of ill-will
and hatred towards the Government.
There is no wisdom in such a step.
1 am not able to understand this
step on the part of the Government.

Since many lakhs of railway em-
ployees are affected by this Amending
Bil', and since already there are
enough powers under the Government,
1, on behalf of the DMK party, express

my emphatic protest against this
measure. 1 request that the hon.
Railway Minister should withdraw

this Bill. Thank you.

oY q@o qRo WY (1) : K uw
STYAT §TAT WIEAT § | WeE WER,
w9 3 Ay AT B aefY e #
ey w1 wfawr faan § 1 ag Q@ o
! ¢ 1 o @ AHg I e
duft v Y Wy wH Wy o
g SN IS TA AR |



263 Statutory Res,
and

WA WHAG : w7 e e,
o T )
it

ft gao gHe Wt : s A
grasar. ..

w o wgew AWy JE ey aFa
|

RAY»

Y @70 qRo el : WA WY AT
oY @ | Y @) AT €, gAw oy
oY ¥ FO wEfwE a) A #§ @
arfgd |

MR. SPEAKER: You can discuss it
with me. If it is possible, not 4
people, even 10 people I am prepared
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POST, the journal of the All-India

Postal Employees Union—Class Il
(CGS). ﬁ qg o qT:

“The massive movement of the
empoyees likely to take place on
19-9-68  will  unleash powerful
forces forcibly to shake them to
their foundations and eject them
from their ivory tower to grasp the
realities. On the backs of the
people they rose to power and when
they are forcibly made to come
down they will have an ignomi-
nious fall, g fall shattering their
hypocrisy to smithereens.”
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HALF-AN-HOUR DISCUSSION

MILITARY PREPARATIONS BY PAKISTAN
wo gehrar mae (®iR) : www
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AGRAHAYANA ¢, 1820 (SAKA)

by ‘Pakistan 370
. Dis.)
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faat, Sa& g AT w1 gy Al g
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“Pakistan  continues military

activity of various kinds including
construction of defence structures
and conducting of training exercises
across the border.”

¥ a1 § 3B w7

“There is, however, nothing to
indicate that there has been a
significant increase in these acti-
vities recently.”
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